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_IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

S.N. PANIGRAHI APPLICANT
S/o PADMANABHA PANIGRAHI
214, LAKSHMIBAI NAGAR

NEW DELHI-110023

Vs.

UNION OF INDIA RESPONDENT .
THROUGH THE SECRETARY

MINISTRY OF INFORMATION & BROADCASTING

SHASTRI BHAVAN, NEW DELHI-110001

DETAILS OF APPLICATION:
1. Particulars of the order against which the application is made :
Aadesh No. 104/98 — IIS dated 08.09.1998, passed by P.K.Varma, Under
Secretary, Ministry éf Information & Broadcasting (A-1)
2. Jurisdiction of the Tribunal :
The applicant declares' that the subject matter of the order against which he wants
redressél' is within the jurisdiction of the Tribunal.
3. Limitation :
The applicant further declares that the application is within the limitation period
prescribed in Section 21 of the Administrative Tribunal Act, 1985.
4. Facts of the case :
a) That the applicant’s ad-hoc promotion to Junior Administrative Grade of IIS was

terminated on 08.09.1998 following his failure to qualify in the DPC for regular

ol

%,‘ﬂ

promotion (A-1).




b)

d)

g)

h)

That no adverse entry whatsoever in the ACRs has been communicated to the
applicant for the period beginning 16.12.1989 till date.

That ‘while applicant’s ad-hoc promotion was terminated, his juniors numbering
thirteen were allowed to continue in higher posts in ad-hoc capacity.

That the applicant repeatedly pointed out to the Ministry beginning 28.10.1998 of

their violation of the DOPT regulations and standard practice of the Ministry of

- not demoting officers after failure to succeed in the DPC (A-2 & A-3).

That the DOPT itself asked for the Ministry’s immediate comments in the matter
twice, first in Fébruary 1999 and again in April, but the Ministry is yet to respond
to the DOPT, Department of Personnel and Training, ther'n'odal department
dealing with the matters relating serving personnel of GOL The DOPT
communication dated 15" April is at A-4. The Ministry also did not forward a
reminder in this regard to the DOPT (A-S).

That in spite of the applicant’s all earnest efforts the Ministry persisted in its
misdirected action of breaking the GOI rules and regulations. in terminating his
ad-hoc promotion, though it had ample opportunity to retrace its step. Apparently
vatity prevented the Ministry in admitting and cor;ecting its own wfongful and
illegal act.

That this has resulted in unwarranted, avoidable and unjustified suffering,
harassment, humiliation and mental agony of the applicant.

That this has illegally deprived the applicant of

1). experience of working in a higher post

2). higher pay, perks and allowances

ol
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i) That this illegal action of the Ministry has immensely humiliated the applicant in

5.

compelling him to report to his juniors, who were holding the DPIO(SS) post in
PIB.

Grounds fér relief with legal provisions :

The applicant begs to file this original application on the following amongst other -

grounds :

a) That in reply to the applicant’s representation against termination of ad-hoc

b)

d)

6.

promotion, dated 3.11.98 (A-3), the Ministry in its reply dated 1.12.98 (A-6)
stated that “ Since the Commission did not find him fit for promotion, he was
reverted to his substantive post.”
The Ministry did not reply to the applicant’s appeal dated 15.2.1999 (A-7) against
its OM dated 1.12.98 (A-6). |
That the criteria for ad-hoc promotion is “seniority-cum-fitness”. The DOPT
circular (OM No. 28036/8/87- Estt. (D) dt. 30.3.1988) provides ;
‘where ad-hoc appointmerit is by promotion of the officer in the feeder grade,
it may be done on the basis of seniority-cum-fitness basis even where
promotion is by selection method’ (A-8).
That the rule for reversion is - last come first go — “ the juniormost candidate
-being reverted first” (A-8).
Details of the remedies exhausted :
.The applicant declares that he has availed of all the remedies available to him

under the relevant service rules etc.

o7 s
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7. Matters not previously filed or pending with any other court :
The applicant further declares that he had not previously filed any application, writ
petition or suit regarding the matter in respect of which this application has been
made, before any court or any other Bench of the Tribunal nor any such
application, writ petitioh or suit is pending before any of them.

8. Reliefs sought : |
In view of the facts mentioned in para 6 above the applicant prays for the
following reliefs :

a) That this OA be allowed with costs.

b) That Aadesh No. 104/98-TIS dated 08.09.1998 be quashed as illegal, bad in law
and null and void and status quo ante be restored. All consequential benefits of
arrears of pay, perks and allowances with 12% of intérest be paid.

¢) That exemplary compensatory damages be ordered to be paid by the respondent to
the applicant for causing unjustified suffering, harassment, huth,iliation and mental
agony to the ép'plicant; so as to deter the respondent from repeating such illegal
acts in future. The applicant leaves the quantum of damagés to the discretion of
the Hon’ble Tribunal.

9. Interim order, if any, p'rayed for : None

10. Particulars of postal order filed in respect of the appiication fee : No.2G 107463

Date stamped 9.8.00, Shastri Bhayan Post Office , New Delhi
. pri’l




11. List of enclosures :

1. Aadesh No. 104/98-IIS dated 08.09.1998
2. Representation dated 28.10. 1998

3. Representétion dated 03.11.1998

4. DOPT communication dated 15.04.1999
5. Forwarding letter of PIB dated 06.04.1599
6. Office Memorandum dated 01.12.1998

7. Appeal dated 15.2.1999

8. DOPT circulars on ad-hoc appointment dated 30.03.1988, 30.04.1983 &

30.09.1983

VERIFICATION

I, S.N.Panigrahi, S/o Padmanabha Panigrahi age 42 working as

Information Officer in the O/o Press Information Buearu, resident of New Delhi do

hereby Verify that the contents of paras 1 to 11 are true to my personal knowledge

and that I have not suppressed any material fact.

Date : 10.08.2000 E ar-ay - WW??‘

Place : New Delhi - Signature of the applicant
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4rpub The Secretary,
Ministry of Information § Broadcasting,
Government of India,
i NEW DELHI: 110 001

Sub: In continuation of my representation in Hindi

S M KUM?}_R against 'rever'twn dated 24-9-98
Iniormatk'ﬂonﬁg::“u Ref: 104/98 - IIS dt.8-9-98
o s ML .
m lﬂf~“m oW Dem

6‘”: ¥ [FGAT-N

Sir,

: I was- the topper of Indian Information Service,
( Group 'A', 1986 batch. My position in the seniority
list was at 56 of senior grade of the service.
Since upto Sh. Sanjay Bhatnagar, position 60 in the
grade got their regular promotion to JAG, my
position in the seniority list should be just one or
two positions below Sh. Sanjay Bhatnagar depending
on Sh. D, Ram's revertion. ‘

II. It seems, DPC considered my ACRs for the years 92-
83, 93-94, 94-95, 95-96, 96-97 and found that I may
‘ not figure in select panel for the year 97-98. The

reason may be non-availability of enough vacancies.

ITI. Some 20 officers and later on 11 officers have been
promoted on ad-hoc basis for the vacancies available
for the year 98-99 for which I may be eligible.

Y IV. My ACRs may be examined for ad-hoc promotion for the
year 98-99 and, if found fit, may be accommodated
among the officers promoted on ad-hoc basis at
S1.No.2 just below Sh. Sanjay Bhatnagar.
Consequently the junior most officer promoted on
ad-hoc basis may have to be reverted,

\% Officers had been superceded earlier also. But they
were never reverted to grade I from ad-hoc JAG.
Instead they were allowed to continue on ad-hoc JAG
till they were regularised in JAG. :

VI. In view of above, I see no reason for my revertion
and I strongly object your Adesh No.104/98 dt.8-9-98
indicating my reversion. A speaking order is
required, as to how I have been reverted and on what




Date:

grounds, so that I may defend my interests. I
apprehend that two years' ACRs (95-96, 96-97) are
coming in my way as I have already represented to

- Secretary vide my letter in Hindi dated 24-9-98. If

this is so the remarks below bench - mark may please

be communicated to me so that I may get tthé

expunged.

Yours faithfully,

New Delhi | | Sd/—

3-11-98

(S.N. Panigrahi)

&)
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PRESS INFORMATION BUREAU
GOVERNMENT OF INDIA

'Er ‘ - e "k e
e ' pruvy )

.EWM&V w%‘;k /s Subject:- Termination of ad-hoc promotion .
- subsequent to DPC proceedings,

) Ministry of I&B may kindly find enclosed a’
S. M. KUMAR representation from Shri S.N. Panigrahi, Information
Informasicn Hicer Officer, Press Information Bureau, New Delhi regarding
Pres; Iutecmatton Bureay  termination. of ad=hoc promotion subsequent to DPC
Geve (¥ fodta. N e Delhi proceedings for their consideration-andanecessary

action, ~
5 —

.  ( R,L. GUPTA )

Encl: As above. Section Officer

-

Min. of I&B (IIS Section):

P.I.B.1.D.No.24/3/99-Admn. T, dated 8.8.98

{
— !

Copy to Shri S.N. Panigrahi, I.0., PIB"

New Delhl for information.
( R.L, GUPTA ).

Section Officer




The Secretary,
Ministry of Personnel, Public Grievances & Pensions,
New Delhi

(Through Proper Channel)

Sub: Termination of ad-hoc promotion subsequent to DPC proceedings
Sir,

Kindly refer to my representation dated 17™ Feb. 1999 on the subject mentioned

above. Iam yet to get a reply from you regarding my submission, whether my reversion

~ from ad-hoc JAG to Grade-I of Indian Information Service is correct under the Rules
( when my juniors are still continuing in JAG on ad-hoc basis. I requested to examine the ‘

matter in the light of Para 4(iii) of OM No. 28036/8/87-Estt. (D) dated 30™ March, 1988

on ad-hoc appointment issued by DOPT.

I shall be grateful if an early reply is sent to me.
Yours faithfully,

. . o) s
Date: 6% April, 1999 M 4 ’

(S.N. Panigrahi)

5 N Information Officer,
@,w\?d\’ ' e 0 » Press Information Bureau,
74_)‘»/» (}f ' : New Delhi

| S. M CUMAR

‘ | Informan. n Officer

Press Int.:.w . uon Bureay
Geve o QL e, SNew Déw
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No.A.32013/2/97-11S(I)
GOVERNMENT OF INDIA |
MINISTRY OF INFORMATION & BROADCASTING

New Delhi, dated the 1% December, 98

OFFICE MEMORANDUM

Subject: Representation against termination of ad-hoc promotion. |

The undersigned is directed to refer to the representation dated
the 3" November , 98 from Shri S.N. Panigrahi Senior Grade Officer of IIS
Group ‘A’ on the above subject and to say that the promotion to JAG was
purely on ad-hoc basis and his promotion to JAG on regular basis was
dependent on the recommendations of DPC duly constituted for the purpose
by the Union Public Service Commission. Since the Commission did not
find him fit for promotion, he was reverted to his substantive post .

Shri S.N. Panigrahi, ,
214, Laxami Bhai Nagar,
New Delhi. the- gwwﬂjf

T




3ri Pramod Mahajan,
Hon'ble Minister of Information & Broadcasting,

Shastri Bhavan,
New Delhi: 110 001

(THROUGH PROPER CHANNEL)

Sub: Appeal -against 0O.M. No. A-32013/2/97-11S(1I)
dated 1-12-1998,;regarding_ad—hoc promotion to

JAG,
Sir,

I had represented to the Secretary on 24-9-98 and
3-11-98 against the termination of my ad-hoc appointment
to the JAG. 1In response to the representation of 3-12-98
the Ministry's response is the above referred. OM, which is
unconvincing on the basis of  established rules and
regulations for ad-hoc promotion. Therefore, I appeal you
to set aside the OM and the termination order No. 104/98-
IIS, dated.8-9-98 on the following grounds.

P

1. The criteria for ad-hoc promotion to JAG is
ﬂfL seniority-cum-fitness.
2.

I fulfil this criteria, as I had been prémoted on

1
A .
ﬁﬂmtﬁjf'ﬁf/ ad-hoc basis.
4%M¢’Uw4§5uk 3. Regular promotion 1is altogether a different

matter. Reference in this regard is invited to

9 MQT \—\—=Para.4 (iii) oi DOPT OM No.28036/8/87-Estt.(D)
—

' 'L(Q'@;2ﬂqh§$Tﬁ@-%-l&&&—aﬂ-&dﬂﬁﬁrﬁﬁmm&nfmenT—thmTﬁnTvTﬂé?“'___“”"

th_at) .

&)ﬁ,KU&dAR 'where ad-hoc appointment is by promotion of the
Inf matios Oficet officer in the feeder grade, it may be done on
ortl ey Buﬁmuthe basis of seniority-cum-fitness basis even
f&wshﬂﬂnﬁmﬁ? pelki Where promotion is by selection method'. (The OM
Guve o India, New is enclosed herewith).

4. 1 am the second senior most officer in the senior
grade of the IIS.

5. My juniors up to Sri. A.K. Baruah position 79 1in
the seniority list are officiating in the JAG.

6. The Ministry can't apply the regularisation
criteria to deprive me of ad-hoc promotion to
JAG.

7. If there are no vacancies, the junior most ad-hoc
promotees need to be reverted as per rules.

Contd....2/-




(9 | PN o 5 o

I may, therefore, be given ad-hog appointment to
JAG, even if it necessiates reversion of an officer, junior
to me. This is my rightful claim and if there is any
doubt in this regard, the opinion of the Department of
Personnsl and Training may be obtained on my claim.

\\\

. Yours faithfully,
New Delhi Sa’/
Dt: 15-2-99 '

(S.N. Panigrahi)




lases of probation of

s¢, the result of review
he should be warned CHAPTER 19

yreversionto the post 4 AD HOC APPOINTMENTS/PROMOTIONS

be issued at least six
he official concerned

> N _ S A@

1ay be emphasised that (1) Revision of instructions on ad hoc appointments.—1. It has been
n Probation’ and not ‘ noted that appointments continue to be made on an ad hoc basis and pro-

the new entrants. ( posals are being received for regularjsation of these appointments on the
: 16th June, 1991. ] , grounds that the persons concerned have been working against these posts

for a long time. This has led to instances where Courts and Tribunals have
directed the Government to fix seniority after taking into consideration
the period of service rendered on an ad hoc basis. This unintended benefit
of ad hoc services has, therefore, been bestowed on a number of persons
whose ad hoc promotions have been made on seniority-cum-fitness, even
HBQ, " though the Recruitment Rules for the posts may have prescribed promo-

tion by selection. -

AP
. g ; 2. In view of the position explained above it has been decided that
the Ministries/Departments may not make any appointment on an ad hoc
basis including appointments by direct recruitment, promotion, transfer
on deputation, etc. The procedure to be followed in circumstances when

G‘W N Ot O/‘//‘J ad hoc appointments are presently frequently being resorted to, is explained

3
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below—

/jf/\/\/\}/ M () Absence of Recruitment Rules.—Ad hoc appointments are fre-

@(‘X?‘ i quently resorted to on the grounds that Recruitment Rules for the post
g‘ )\/‘\A—A—Q are in the process of being framed. In Department of Personnel and
' Administrative Reforms, O.M. No. 39021/5/83-Estt. (B), dated the 9th

[ b~ <. 20T July, 1985, all Ministries/Departments have been advised that if there are

i overriding compulsions for filling any Group ‘A’ or Group ‘B’ post in

| the absence of Recruitment Rules, then they may make a reference to the

8.V ¢ 'MAR 1 Union Public Service Commission (I_JPSC) for deciding the mode of
P ™ ! recruitment to that post. Further action to fill the post may be taken
Informs+. n .. tlicer { according to the advice tendered by the UPSC.-Allssuch appointments
Press Inion- man Buresyy, will be treated as regular appointments. In the case of Groups ‘C’ and
Geve uisowe. ~ w Delbi | ‘D’ posts which are outside the purview of UPSC, powers to frame Recruit-
' i ment Rules without consulting the Department of Personnel and Train-

ing have already been delegated to the Administrative Ministries vide this
Department’s O.M. No. CD-14017/10/85-Estt. (RR), dated the 21st

March, 1985. Therefore, no appointment may be made to any post on
an ad hoc basis on the ground that no Recruitment Rules exist for the same.,

|
|
;
(i) Revision of Recruitment Rules.—Ad hoc appointments are also

frequently resorted to on the ground that proposals are under considera-

tion to amend the existing Recruitment Rules. The legal position in this
regard is that posts are to be filled as per eligibility conditions prescribed

in the rules in force at the time of occurrence of the vacancies unless amend-
ed Recruitment Rules are brought into force with retrospective effect.

o~
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candidates of nextjexamination become available), by the alter-

native methods, i.e., by transfer on deputation, etc.
|

(©) However, in cases where direct recruitment is the only method

provided in the Recruitment Rules, Ministries/Departments
have been advised| vide O.M. No. 14017/8/ 84-Estt. (RR), dated
the 19th June, 1986, that the Rules may be amended to pro-
vide for transfer|on deputation as an alternative method to
fill short-term vacancies in the direct recruitment quota. In
case the rules have not been amended the Ministries/Depart-
ments may take steps to do so immediately so that the shor-
tage of qualified candidates against the DR quota, may be met
by filling the vatancies through transfer on deputation for
short periods. .

(v) Filling up of short-term vacancies.—Whenever short-term vacan-
cies are caused by the regul%t incumbents proceeding on leave for 45 days

or more, study leave, deputation, etc., of less than one year duration, they
may be filled by officers a lailable on an approved panel. Such a panel
may be maintained taking into account not only the actual but also the
vacancies anticipated over % period of 12 months in accordance with the
existing instructions/holding DPCs. Wherever an officer is not available

“on an approved panel the post may be kept vacant, as far as possible.

3. Cases where ad hod appointments can be made.—If the prescrib-
ed instructions and procedures are strictly adhered to, it may be seen that
there will be very few cases where appointments need to be made on an
ad hoc basis. Such circumstances may be—

(@) Where there is|an injunction by a Court/Tribunal directing
that the post may not be filled on a regular basis and if the
final judgment of the Court/Tribunal is not expected early and

the post also gannot be: kept vacant.

.(b) Where the DR/quota has not been filled and the Recruitment
" Rules also do riot provide for filling it up on transfer or deputa-
tion temporarily,and the post cannot also be kept vacant.

" (¢) In short-term [vacancies due to regular incumbents being on
leave/deputation, etc. and where the posts cannot be filled as
per para. (v) above and cannot also be kept vacant.

4. Conditions for making ad hoc dppointments.—ln such exceptional
circumstances ad hoc appointments may be resorted to subject to the
following conditions:— !

() The total period for which the appointment/promotion may
be made on aln ad hoc basis, will be limited to one year only.
The practice of giving a break periodically and appointing the
same person pon ad hoc basis may not be permitted. In case
there are con'qulsions for extending any ad hoc appoimment/
promotion bcjéyond one year, the approval of the Department

|
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of Personnel and Training may be sought for at least two .
months in advance before the expiry of the one year period.
If the approval of the Department of Personnel and Training
to the continuance of the ad hoc arrangements beyond one
year is not received before the expiry of the one year period,

the ad hoc appointment/promotion shall automatically cease
on the expiry of the one year term.

(i) If the appointment proposed to be made on an ad hoc basis
involves the approval of the Appointments Committee of the

Cabinet, this may be obtained prior to the appointment/pro-
motion being actually made.

(iii) Where ad hoc appointment is by promotion of the officer in
the feeder grade, it may be done on the basis of seniority-cum-

fitness basis even where promotion is by selection method as
under—

B R ks

£

(@) Ad hoc promotions may be made only after proper screen-

ing by the appointing authority of the records of the
officer.

(b) Only those officers who fulfil the eligibility conditions
prescribed in the recruitment rules should be considered
for ad hoc appointments. If, however, there are no eligi-
ble officers, necessary relaxation should be obtained from
the competent authority in exceptional circumstances.

(c) The claims of Scheduled Castes and Scheduled Tribes in
ad hoc promotions shall be considered in accordance with
the guidelines contained in the Department of Personnel
and A.R., Office memorandum No. 36011/14/83-Estt.
(5.C.T.), dated 30-4-1983 and 30-9-1983.

(iv) Where ad hoc appointment by direct recruitment (which as
explained above should be very rare) is being done as a last
resort, it should be ensured that the persons appointed are
those nominated by the employment exchanges concerned and
they also fulfil the stipulations as to the educational qualifica-
tions/experience and the upper age-limit prescribed in the
Recruitment Rules. Where the normal procedure for recruit-
ment to a post is through the employment exchange only, there
is no justification for resorting to ad hoc appointment.

(v) Where the appointing authority is not the Ministry, the Autho-
rity competent to approve ad hoc appointments may be decided
by the Administrative Ministries themselves. The competent
authority so authorised by the Ministry should be one level
higher than the appointing authority prescribed for that post.

5. Ad hoc promotions of officers whose cases are kept in sealed

¢ to officers whose cases are kept
in a sealed cover in accordance with O.M. No. 22011/2/86-Estt. (A), dated
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8, wi nti ial instruc-
12-1-1988, will, however, continue to be govemgd.b_y these specia ru
tions (Order 5 below). Simildrly; ad hoc promotions of officers belong-
ing to the Central Secretariat Service (_CfSS)‘to posts of Under S.ec;_etary/
Deputy Secretary under the'Central Staffing _Scheme, will continue to be
regulated by special instructions contained in O.M. No. 31/16/82-EO
(MM), dated 28-8-1983. |

. Review of ad hoc a ointments/promotiqns.——All ad hoc appoint-
ment65 ir cluding{;d hoc prgfnotion_s sh@ll be reviewed on the basis of the
above guidelines. In exceptional circumstances, wherever such %pppl.n_t-
ments dre required to be continued beyond the present term, the decision
thereon may be taken by the authority prescribed in para. (4) v). quelveé,
it may be noted that the continuancq of such ad hoc appointments, m;: ud-
ing ad hoc promotions, will be subJec_t: to the _over-aJl restrictions of one
year from the date of issue of these instructions. -

1 Ministries/Departments are requested to take action in accorc_la.nce
with the above-mentioned instructions in respect of both Secretariat as
well as| non-Secretariat offices under them.

[ GI., Dept. of Per. & Trg., 0.M. No. 28036/8/87-Estt. (D), dated the 30th March,
1988. ] -

(2) Action to fill up posts to be taken well before vacam_:ies occur,—
Prime [Minister has noticed that in a number of cases appointments are
made ad hoc either because Recruitment Rules have not been finalised
or there has been delay in the filling up of the postsin a regular manner.
Prime Minister has, therefore, desired that Mimstrles/Departm_ents should
take action to fill up the posts in good time before vacancies actually
occur [in order to avoid ad hoc appointments. In case where there is un-
justifiable delay, responsibility for the delay should be assigned and those
responsible should be suitably dealt with.

[ G.1., D.P. & A.R., O.M. No. 28036/2/77-Estt. (D), dated the 7th October, 1577. ]
(3) Consideration of claims of SC/ST Officers in ad hoc appoint-

ments.—The following guidelines may be followed so as to ensure that

the claims of eligible officers belonging to Scheduled Castes/Scheduled
Tribes are ‘also duly considered. 1

GUIDELINES |

(1) Ad hoc promotions should be considered only against vacancies
in extess of 45 days. !

42) Since in cases where reservation orders for Scheduled Castes and
Scheduled Tribes are applicable, all vacancies for periods in excess of 45
days'are necessarily to be placed on the appropriate roster, the number
of vdcancies falling to the share of SC and ST if the vacancies were to
be fi?led in on regular basis should first be identified. . :

F3) Since ad hoc promotions are made on the basis of seniority-cum-
fime\ss, all the Scheduled Castes/Scheduled Tribes candidates covered in
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the relevant seniority list within the total number of such vacancies against

which the ad hoc promotions are to be made, should be considered in the

order of their general seniority as per the gradation list on the principle

of seniority-cum-fitness and if they are not adjudged unfit they should
all be promoted on ad hoc basis. ‘

(4) If, however, the number of SC/ST cam‘iidates found fit within
the range of actual vacancies is less than the number of vacancies iden-

tified as falling to their share if the vacancies were filled on a regular basis

vide (2) above, then additional SC/ST candidates to the extent required

should be located by going down the seniority list, but within 5 times the

number of vacancies being filled on a particular occasion, subject, of

course, to their eligibility and fitness. This procedure should be adopted

on every occasion on which ad hoc appointmept is resorted to.

(5) All ad hoc appointees have to be replaced by regular incumbents
at the earliest opportunity. Accordingly when regular promotions are made
subsequently, reversion of the ad hoc appointees should take place strictly
in the reverse order of seniority —the juniormost candidate being reverted
first. No special concessions are to be given to SC/ST candidates at the
time of such reversion. '

(6) It will
for maintaining any separate formal roster fo
concept of de-reservation, carrying forward of the reservations, etc., will
also not be applicable in the case of ad hoc appointment. However, a sim-
ple register called ‘Ad hoc Promotions Register’ may be maintained for
the different categories of posts for which ad hec appointments are made

to facilitate a record being kept of the ad hoc appointments and for en-
suring reversion in the proper order on regular promotions being made
to the posts in question; and

(7) For regular promotions when eventuall)‘;' made, the procedures and
instructions laid down in the Brochure for SC/ST will continue to apply.

[G.I,MHA,DP.&AR, O.M. No. 36011/14/83-Estt. (SCT), dated the 30th April,
1983 and 30th September, 1983. ] :

(4) Ad hoc appointment of Section Officers of the CSS as Under
Secretaries and equivalent posts.—Keeping in| view the pressing require-
ments of various Ministries/Departments and the exigencies of public ser-

vice, it has been decided, in partial modification of the instructions con-
tained in O.M., date

d 28-9-1983, to permit the Ministries/Departments
to make ad hoc appointments to the posts of Under Secretaries/equivalent

from among the Section Officers of the Centyal Secretariat Service sub-
ject to the following conditions :—

(7)) The ad hoc appointments would be ordered on the basis strictly

of existing cadrewise seniority by the Ministries/Departments
controlling the Section Officers cadres.

(i) No officer who has not completed the requisite approved ser-
vice of 8 years as Section Officers|as on 1st July, 1989, would
be appointed as ad hoc Under Sgcretary.

B . € v -y e aehe

be clear from what is stated above that there is no need,
r ad hHoc promotions. The:
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(iif) | The ad hoc appointments would be made purely as a temporary

measure for a period not exceeding 3 gnonths or until fur.ther
orders, whichever is earlier. In case i.t }s_propqsed to continue
the ad hoc appointments beyond the initial period of 3 months,

prior approval of this Department should be obtained well in
advance. :

| . -
(iv) These appointments would be subject to the outcome of.the

SLP pending before the Supreme Court in the Union of Iﬂd‘_iz“l{' _
and Others v. Shri Amrit Lal and Others.

The ad hoc appointments will not confer any right for regulari-
sation of the same or for benefit such as seniority, €tc., On
a future date. Government reserves the right to terminate the
ad hoc appointments without assigning any reason or giving
notice, etc., to the officers concerned.

(v) Officers appointed on ad hoc basis should be cleared from
vigilance angle.

(

<

2. The conditions mentioned above may be strictly adhered/ sui.tably
incorporated while issuing orders of ad hoc appointment and copies of
all the orders in this regard may be endorsed to this Department for record.

[ G.1.] Dept. of Per. & Trg., O.M. No. 11/6/90-EO (MM), dated the 25th January,
1990. ] .

(5) [Procedure to be followed when discil_)linary.proceeding is initiated
against a Government servant officiating in a higher post on ad hoc
basis.—The question whether a Government servant appointed to a hlg'her :
post on ad hoc basis should be allowed to continue In the.ad hoc appoint-
ment when a disciplinary proceeding is initiated against him has been cor&-

" sidered |by this Department and it has been decided that the procedure
.outlined below shall be followed in such cases—

(i) Where an appointment has been made purely on ad hoc_ba51s
against a short-term vacancy Or a leave vacancy or if the
Government servant appointed to officiate until further orders
in any other circumstances has held the appointment for a
period less than one year; the Government servant shall be
reverted to the post held by him substan_tl\_lqu orona regular
basis, when a disciplinary proceeding is initiated against him.

| (i) Where the appointment was required to be made on ad hoc
basis purely for administrative reasons (other than against a
short-term vacancy or a leave vacancy) and the Government
servant has held the appointment for more than one year, if
any disciplinary proceeding is initiated against the Government
servant, he need not be reverted to the post held by him only

on the ground that disciplinary proceeding has been initiated
against him.

Appropriate action in such cases will be taken depending on the out-

come of the disciplinary case.

G.1., D.P.T., O.M. No. 11012/9/86-Estt. (A), dated the 24th December, 1986.]
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : PRINCIPAL BENCH
NEW DETHI

0O.A.No. 1568/2000

IN THE MATTER OF
S.N Panigrahi Applicant
Vs
Union of India Respondent
R COUNTER REPLY ON BEHALF OF THE RESPONDENT

The above named respondent beg to submit as hereundet:-

FACTS OF THE CASE IN BRIEF

1. The applicant is working as a Senior Grade Officer of Indian Information Service
Group ‘A’ and was promoted to the Junior Administrative Grade of IIS Group ‘A’
vide Order dated 21.8.97 on ad hoc basis, till regular arrangements were made
(Annexure R-1). This ad hoc oﬁiciatioﬁ was extended from time to time. The
Departmental Promotion Committee meeting (DPC) was held by the UPSC on 31st
March and 1% April, 1998 to consider eligible candidates for regular promotion to the
Grade of JAG of IS Group ‘A’. The applicant was in the zone of consideration and
was duly considered by the DPC but was not recommended for promotion as he did
not meet the required bench mark of ‘Very Good’. It is specifically submitied that as
per IIS Group ‘A’ Rules,1987 (Annexure R-2), regular promotions to the Grade of
JAG of IIS Group ‘A’ are made by the method of selection i.e. seniority cum merit
basis. Ad hoc promotions are made on seniority cum fitness basis, as it is a short

term arrangement, till regular incumbents become available.

2. That, the applicant was not found fit for regular promotion by the DPC and,
therefore, was reverted to his substantive post of Senior Grade of IIS Group ‘A’ vide
Order dated 08.09.98 (Annexure R-3).

" S :
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That, the applicant preferred a representation dated 28.10.98 against the order of his
reversion, which is annexed as Annexure-A-2 and a secoﬁd representation dated
3.11.98 which is annexed as Annexure- A-3 .  The representation dated 3.11.98 was
replied to by the Ministry vide Office Memorandum dated 1.12.98 and a copy of
which is annexed herewith as Annexure R-4. Shri Panigrahi again represented to
Ministry of Personnel , Public Grievances and Pensions, vide letter dated 17.2.99
which was forwarded to Ministry of I&B by them. Shri Panigrahi sent a reminder
dated 6.4.1999 in the matter. In the meantime the respondent forwarded a proposal for
convening DPC  for regular promotion to JAG of IS Group ‘A’ to UPSC on
18.03.99. Shri Panigrahi was in the consideration zone. However, UPSC returned the
proposal stating that the seniority of officers of IS Group ‘A’ might be revised first in
accordance with the judgement dated 13.04.99 of Hon’ble Supreme Court in SLPs
filed by the respondent challenging the judgement of Hon’ble CAT in cases of S.C.
Kacktwana & Others vs. UOI and V.K. Arora & Others vs. UOI (Annexure R-5). As
such, no promotion to JAG of IIS Group ‘A’ , cither regular or ad-hoc, could be made
in the year 1999. It is also submitted that the scniority of Group ‘A’ officers of 1IS
has since been revised in accordance with the directions of Hon’ble Supfeme Court
in the above mentioned SLPs. Consequently, a fresh proposal for convening a DPC
for promotion to JAG of IIS Group ‘A’ has been sent to UPSC on 21.07.2000. The
name of Shri Panigrahi figures in the consideration zone. The proposal is under the

consideration of UPSC.

On 5.4.1999 the applicant represented to the Honb’le President of India against the
termination of his ad hoc promotion to JAG of IIS Group ‘A’, a copy of which he
submitted to the Ministry on 25.8.2000. His representation was disposed of by the
Ministry vide OM dated 12.9.2000 (Annexure-R-6). The applicant has been
informed vide this Ministry’s said OM that his promotion to JAG had been purely on
ad hoc basis and his promotion to JAG on regular basis was dependent on the
recommendations of UPSC’s DPC. He was also informed that he had been duly
considered for promotion to JAG of IIS Group ‘A’ by a DPC for promotion to JAG
held in UPSC in March-April , 1998 and that the said DPC had not recommended
him for promotion. As such, he was reverted back to his substantive post. The

applicant has also been informed that a proposal has been sent on 21.07.2000 to
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UPSC for convening a DPC meeting for considering promotion to Junior
Administrative Grade of IS Group ‘A’ and his name has been included in the
consideration zone. His request for ad hoc promotion to JAG of IIS Group ‘A’ could

not be considered earlier as the seniority of officers of IS Group ‘A’ was under

revision in compliance with Hon’ble Supreme Court order dated 13.4.99 in SLPs filed

.by Union of India challenging the Hon’ble CAT’s judgements in cases of S.C.

"UPSC and it would not be possible to consider any ad hoc promotions to JAG at this

Kacktwana and others vs. UOI and V.K Arora and others vs. UOL A proposal for

regular promotion to JAG of IIS Group ‘A’ is now under the consideration of the

stage.

5. In the light of the facts contained above, the respondent submits that the OA
preferred by the applicant is misconceived and devoid of any merit and needs to be
dismissed.

PARA-WISE REPLY

Paras 1& 2  Matter of record.

Para 3

Para 4
a-c)

d)

The application is barred by limitation under Section 21 of the
Administrative Tribunal Act, 1985, as cause of action, if any, would have
arisen on 01.12.98 when his representation was rejected. The application
has been filed in the middle of August, 2000, after expiry of one year and as

such it is not maintainable .

Matter of record.

The applicant’s representations on reversion to Senior Grade of IS Group
‘A’ from ad-hoc promotion to JAG of IS Group ‘A’ were replied to vide this
Ministry’s OM dated 01.12.98 (Annexure R-4), 22.03.99 and 12.09.2000.
As stated in paras in the brief facts above, there is no violation of DOP&T

regulations and practices.
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5. Grounds :

a)

b)

d)
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Matter of record. However, it is stated that DOP&T forwarded the
applicant’s representation dated 17.02.99 to this Ministry for necessary
action. They vide their communication dated 15.04.99 (Annexure A-4)
forwarded his reminder dated 06.04.99 and requested for this Ministry’s
comments. His representations have been replied to by the respondent vide
OM dated 12.09.2000(Annexure  R-6).

Denied. The applicant was reverted to his substantive post since he was not
recommended for regular promotion to JAG of IIS Group ‘A’ by a DPC held
in March-April, 1998 in UPSC. There was no violation of rules and
regulations as his promotion to JAG was purely on ad-hoc basis and ad-hoc

promotion cannot be claimed as right.

Denied. There is no illegal action on the part of the respondent.

Matter of record.

Denied. The applicant was informed vide this Ministry’s OMs dated
01.12.98, 22.03.99 and 12.09.2000 that he was reverted to his substantive
post of Senior Grade of IIS Group ‘A’ from ad-hoc promotion to JAG of IIS
Group ‘A’, as the DPC for regular promotion to the grade held in UPSC in
March-April, 1998 did not recommend him for regular promotion.

Matter of record. = The DOP&T guidelines on ad-hoc promotion further
provide that ad-hoc promotions may be made only after proper screening by

the appointing authority of the records of the officers.

Matter of record. However, the respondent was reverted to his substantive
post of Senior Grade of IS Group ‘A’ frpm ad-hoc promotion to JAG of IS
Group ‘A’, since the DPC for regular promotion to the grade held in UPSC
in March-April, 1998 assessed him below the requisite bench mark and did

not recommend him for promotion.




6&7 Matter of record.

8. a) The OA is misconceived and devoid of any merit and is liable to be

dismissed with cost.

b) There is nothing illegal about Aadesh No. 104/98-IIS dated 08.09.98 vide
which the applicant was reverted to his substantive post from the ad-hoc
officiation in JAG of IIS Group ‘A’. The applicant’s promotion to JAG of
IS Group ‘A’ was purely on ad-hoc basis and the DPC for regular
promotion to JAG of IIS Group ‘A’ held in UPSC in March-April, 1998,
which duly considered him for regular promotion, did not recommend him

wd

for promotion to JAG of IS Group “A’, on their having assessed him below

the requisite bench mark. As.such , the applicant was reverted.

c) There are no illegal acts on the part of the respondent. The applicant’s
promotion to JAG of s Group ‘A’ was purely on ad-hoc basis and the DPC
for regular promotion to JAG of IS Group ‘A’ held in UPSC in March-
April, 1998, which duly considered him for regular promotion, did not
recommend him for promotion to JAG of IIS Group ‘A’, on their having
assessed him below the requisite i)ench mark. As such , the applicant was |

reverted.

9-11. Formal, need no reply.
FOR AND ON BEI—IQ!.%? RESYONDENT
o AZHOX KUMAR)
Place: New Delhi 97 gfag
Deputy Sacratary
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VERTFICATION

I, Ashok Kumar, Deputy Secretary, Government of India, Ministry of Information
and Broadcasting, New Delhi, do hereby verify that contents of brief facts and paras 1 to
11 of the counter reply as true and correct to my personal knowledge based on the official

records maintained and believed to be true.

Verified and signed on this 6th day of October, 2000.

N

FOR AND ON BEHALF OF RESPONDENT

3
(s TATL) ;
{ASHOX KUMAR)
39 qrad
Deaputy Sccretary
7 T AATd
gy da FEret ° .
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Govt. of India. rew Deibd
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Mx 1stry 1f Information arid’ BrOQdcastlng e T

e o2 g0 0 pren oy v S Ll Lo Sy
. O
o

TR T
. ( ;‘
s

New Dclh;, dated 21~08—1o97._3;

R LT

.4,0 oot

AAuESh Naﬁ 145/97~115 f"gr“?ﬁféhJ;j}fﬂzf.-*'“‘
The ﬂrealdent is pleased to promcte the fOlluﬂ}hg ;

3,700~125«4,700~150¢5; 000/~ for.a pericd of. §1ix months

.“'

gis-; &_prQShnt posting .

_ -r"- e —i
Sh. V.R4- Plllal, NE NSJ:AIR o, NSD:AI&, an Dalhi. f};

.2t New Delhis - o _ _ R
Sh. D, Chakraborty, NE AR - JD DFP} Shbllonq - L Ak
Calgutta,A'f'_ L : S ol
Sh. . P.K.. Mehrotrag NE UDK, T ”'JD DFP Dehradun IR 8
Lucknow. .- PR qn . P A 3
SH. S.K. Rout, NE; UDK £ - JD Drp Raipur oL /
Boubwnneshwar. . T .. o N i:: o ‘
Sh., K.S.. Ach?(ut"n, Edltor, o 'DPIO TIJ; I‘i“t‘{ _.;Ql.hi, o i 18 |
Yognc, Banga ore, D e P %;

4ﬁ Smt. . Bharti- Vqld 10, PTB B 'DPIOtﬂEIDJ-Srinagag:f;;; o
Jamnu ©, < TR - o

| Sh GJC. dwlvedi, yno(capr), * pbro,BIB, Jaipur
lhi. A e
Sh. A. Job Zacharlah, IO, BIB,; DPICM Plj;jNéw.Délhi;' g |
Cochin. - STl :
" 5hs BN bundaroswar1 NE, DOK, JD;IDDKj“Baﬁgélcré,a} U i
Bangdloro. ER I LR e :

Sh, Jai anal Copy.: erfer, DPIO, PIB; New Delii.

CMS A1, Vew Delhi.

h. Joseph Ghandra Kumar,
10, PIB; Chennai... .

Sh, Jajﬂceo Bhatnugar, NE DDK
MHew | Llhl.z.hﬁl . B

New uolnl, c

W Juth,




AL e T
' _“'4,}62 Sh, . k,,JaV», NE DDK * ]_JD UuK ﬂhmeuabdc ’A\%g/f'
R Ahmndabad o ; ‘ X
..-.1’.'7. - Sh,. K.M.. havlndran, NE LK, JJ wx, New Dol'i. s
e New Delhlu RS .
18, She WP Panda, Edltor,' PD DPTQ: PIB, New Delhl
o New Dedhi,. -
.49..  Smt. S. V;.swanathan, NE NSU:I\IR Chief Edltor,, Ministry
- ,New Delhi : L of: Health &;:FW;. New.Delhs
o > i,
© 20, Sh, S By Das, Edltor DFJ JD JFP Guvxrahuti..,._.,..:,-,i
' New Julhl.“' - _ﬁ"zhj A
2. 'the’ad‘hoc promo»mon does not confel any rlght on iyl
the officers to ‘lay-claim for regular~appointment ;against. 2 A
the. post which would be. filled through the: Union: pUb11C-3"h SET
Scrvice Commission on the basis of recommcndationsof the e
du® ¢ constituted DCpartmental Promotion Commettea. SRR
gﬂ-t The appo:ntment of these rofficers in JAG .on ad. hoc “Efﬂ
asis are subject to.the various appeals pending.in. tle- !
upreme Courj regarding the, seniorlty cf IIS officers.wﬁ R
‘ "4 The followmg {ransfers / post:.ngs ‘are hereby..ordered: Pl
in ‘the Junior Administrative Grade Senlor Grade ‘of IIS, . S
Group 'A' with 1mmed1ate effect kR IR A
: © Name of the. OfflCCI‘& BRI RSO |
S. Noy.. Present Posting .fN?WfoS?iGS RRTEE
To . - 8hi E;N, Mohnhty,'_- JD DDK' a Jn, cmsm.m, 'New' Dél-n'i.i,'
Hew Dellit, )
2, Sh, K.K. Jha. daman, “b UTP Edifor, Pub];cations T
Roipur, . Divislon, New Ddlhi;
3. . Sh. S, Subtamantan, NE; -DDK; © 10, PIs, Cuennm. % -
, quenn114 : SRR
S ,
| 0
,\/ _ R O
. L -7RANGA ) M R A
L UNUER aECRETARY T0 THE VERNMENT OF INDIA;_ L
.. TEL. / #3388 79.30. . SERH
Copy to - _ .75'”ﬁ' o o B
lo. Officc rofconcorncd : ' ‘
2. PIQ, PIB, Newy Uthi,
. 3. L.’Q.Jdn/ JP(News) NSD
el DEp 4 9,

“RR&T




APIO, FIB/ DDA, DG:DUn/ LUA, DOK/ DA, NSD:ATR/

DDA, DAVP/ DDA, DPD/ AO, CMS:AIR/ AC, "RRgTD,

DG:CRPE, Mew Delhi. .

. M/H&FW, New Delhi.

AIR, Calcutta,’ Yojana, Bangalore.

UDK, Lucknow/ Bhubneshwar/ "Bangalore/ Ahmedabad/
Chennai B .

PIB; Jammu/ Cochin/ Chennai/ Srinagar/ Jaipur
DFP, Shillong/ Oehradun/. Raipur/ Jaipur/ Guwahati

PS to JS(v)/ PA to Rir(P)/ US(II
Personnel file / Guard file,

~ . —

. P&Ao(n-‘:ue) M/o 18B, AGCR Buildingj' New Delhifg¢ g«.j,m;)

\.
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( P.K. MITTAL )
SECTION OFFICER
TEL. NO. # 338 19 41
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rafe o TETA[TTET, W At A MATToqe - |, Hq77 wfe, ATAT AT HAR T~
. : R , (ardty gaar w7 Hdfag) -
R e 2 I A, AR T A T e 0, T A fafe e S e d § A
' - ' (Mrita g g Frifing) B o R A Fd——az
3. AWRE- A7 faftee fr iy ayar dar - ' -
T i yurafe A T B afags

-

. [%7. . 42011[1fs2-, wf, war. |- 4
e L ' q. 0T, AW, 3T AfqT
L T st v s o o e o e e ) st o st G Fen ey w e
T Y e B Y g g o e e it g i fragt % wrr 7 3 T 2L
Yk fafier gt wer = & T A A i, Y a] A7 5 faarf dwafr afly T wr T A FAET
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ey T, Sfte & wefaa faavivr stefy afafy 7 AR, A & meyTd dt- oo i afs wmirT ST TART WA A f

- bty sirefe wfify 9 don ww o der AT T -wewe o oy T AT Aememar ¥ 5 & gRiv -
festor U1 afe &1 % Frgaw g fodt sfmrdr et ST O 9% Sl & s 5 B frare & fraramry @, gt nfiad

il
SN - N s s “n R o N . : i
B S T 43 ¥ IS 8, rmoaw R Ew gu @ fy SRIT Mfers af A Far %@ A 2 frag 7 o W i
" New Delhi, the 18th Februa'r;,', 1987 ' & (g) “Government” means the Government of India; .~ ‘
G.SR. 153.—In exercise of the powers conferred by the - °  (h) “Grade” means a grade of the Service; I
proviso to article 309 of the Constitution, the President hereby : . (i) “regular service” in regulation to any grade means |}
, ~ makes the following rules, namely —. | _ the period or periods of service in that grade rep- | ¢
' . S "dered after selection on a regular basis according | i
1." Short title and commencement :—(1) These r&lles may to the prescribed. procedure for long term appoint- i
be called the Indian Information Service (Group ‘A?) Rules, ment to that grade and includes any period . or I
1987. | : . o o g . periods— < ] T
(2) They shall come into force on the date of their pub- . - . (i) taken into account  for purposes, of seniority in | |
lication jn the -Official Gazetle, ) - - Case of those appointeq at:the initial constitution; { |
R : - other- -. . (i) during which an officer would Lave held a duty |
; :?.‘I)cﬁqltxena —In .lh(’fsc. rules, -unless the context other- -. - * " post in that grade but for being on leave or other. -
ise. requires— . o ., Wise not being available . for holding such post; C
(2). “Commission” means the Union Public Service Com- (i) “Schedule™ means a schedule - appended to these |
mission;. ) . - - - rules; . ' :
(b) “‘controlling authority’” -means the Government of . (k) “Service™ means (he Indian  Inforration  Service.
India in the Ministry of Information and Bropd- ..: . (Group “A’) constituted -under rule 3. . |
casting: . ) ' .o . i
, ¢ : oo . . e . 3. Constitution of the Indian Information Service Group | |
[ departmental candidates means officers who have « 7 «py) ‘—There shail be a service known as the Indian Infor- |
been appointed on regular Dbasis. in consultation . mation Servjce (Group ‘A?) consisting of persons appointed | | "
with the Commission - or on the recommendations - to the Service under ruley 6 and 7 and all the posts included . ,'
of a Departmental Promoltion Committee and who . in the Service shall be classificd as Group ‘A’ Posts. i
hold Group ‘A’ posts or hold lien on posts; ) . S ' L i
(i) specified in Schedule T on the date of commence- dJ_,.Gmde_s. 'Authox:ised Stren;th and its review —(1) The |
"° ment of these Tules; “and . ) . - uty posts included in the various grades -of the service. their |
L oo AR " . i . - -:designations, numbers, scales of pay and break-up Ministry|
(ii) ‘encadred in the Service and included in Schedule - Dcpar(mcml Office-wise on the date of cﬁ?nr_nencement of |

I, after the initia] constitution of the service, on . " these rules shall be a5 specified in Schedule -T and the duty | i
the date of such encadrement, -~ % Dosts included in the particular grade ag mentioned in {he | -
schedule ‘would pe i ith_one. another.

@ “D‘epartment_‘Prcmotion Committee” means a Cdm-
mittee. constity -to—consider-promotion= :

(

} ““exdmination” Conpélitive
miration consisting of preliminary examination
- ..-.,,,._,-:l.nd_;mvnmr;cm,n‘o_inaﬁont ccnduc!cd"br"rhc”(‘,‘b’ﬁim'isf’i“;'
. { Indian - Tnformutioy . - |- mission, “include in the
“Servicest is ms included -
includeg

-MAY. In consultation with 1he Com-
Service any posts other thap those
in ?C!Z_CE"I_”C” 1 or exclude _from Aheservice 3 Posi ;

fig.snid” schédules = - .=
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O galic L;&-Z‘):.mcm may, in consultation with the Com-
;. Wproeint an cllicer whose post is included in the

.':c under sub-rule (4) to the appropriate grade of the

is may he deemed fit and fix his seniority i_n lh.e grade after
taking into account continuous regular service in the. analo-

grade,

gous

- 5. Members of the service :—(1) The following persons
shall be the members of scrvice— :
(a) persons appointed o duty posts
Cand . ' )
“{b) persons appointed to duty posls under sub-rule (35)
of rule 4 and rule 7

vnder  rule G;

(2} A person appointed under clause (a) of sub-rule (1)
shall, on such appointment, be deemed 10 be a member of

the service in the appropriate grade applicable tor him in

Schedule .

. (3) A person appointed- under clause (b) of sub-rule (1)

shall, on such appointment, be deemed o be u member-of
the service in the appropriate grade applicable fo him in
Schedule 1 from the date of such appointment,

6. Iniiial constitution of the scrvice :—(1) All the oli-
ceis offihe Central Information Service holding posts on a
regulapr busis«in the pay scales of Ry, 3000-(fixed) Rs., 2500-
2750, Ry, 225022500, Rs, 2000-2250, Rs. 1380-2000, Rs. 1100-
1600 ang Rs. 700-1300-shall, from the date of commencement

of these rules, become members of this service, in the respec- _

tive grades at the initiul constitution stage and officers hold-
ing posts in the pay scule of Rs, 1800-2000 and Rs. 1500-
1800 on & regular basis shall also be deemed to have been
appointed to the posts in the scale of Rs. 1500-2000 at the
initia] constitution of this service and officers in the scale of

Rs. 1800-2000 shall be placed enbloc senior to those in the .

scale of Rs. 1500-1800, their interse seniority’

in the two
scales remaining the same, : :

(2) The regular continuous service of officers referred to
in sub-rule. (1) prior to their appointment to the service shall
‘count for the purpose of probation period, qualifying ser-
vice for promotion, conflirmation and pension in the service.

(3) To the extent, the controlling authority is not able to
fill the authorised regulac strength of various grades in the
service in accordance with the provisions of. this role, the
same shall be filled in accordunce with the provisions of rule

.(4) IQN_‘YL_!.S rule, the abserice of a member other than the
Chairman or a Member of the Commission. shall not invali-

date the proceedings of the Selection Commiltee, provided ° -

that the member was duly invited but could not participate

in the deliberaations of the DPC due (o pre-occupation, in- -

for_n_mtion Tor which, will be invariably sent immediately in
writing. Provided further that the mujority of the members
constituting the DPC are present in the meeting.

7. Future maintenance of the service —(1) Any vacancy -

arising in any of he grades refegred to in schedule I after
the initial constitution. of the service as provided in rule
6, shall be filled in the manner hercinafter provided under
this rule. . :

(2) (i) 5097 of the vacancies in the Junior ‘Grade shall
be filled by direct recruitment on the results of a combined
competitive examination conducted by the commission on

. i_hc_ basis of ' the educational. qualifications and age
limits" as specified in Schedule 1T and any scheme of exami-
nation as may be notified by the Government in consulta-
tion with the commission from time to time; -

(ii). 50¢7, vacancies shall he Ailled by
ﬂlllh()!'ll:\' by promotion of Officers on the basis of selection
on merit and included in a panel for the. said grade in the
order of scniorit_v.from the relevant field of prémotion and

the mjninmm gualify_scr ice~ a9 specified Schedule TIT. .

posts in Senior Grade
.amonest the officers in the
Itlpe minimum  qualifying seriee as

() Appointments”in- tha service. (o
or abave shall be made from
next lower grade with

vice ina temporary capacity or in a substantive capacity,

. ment,

the - centrolling - -

" ferm contract) :—The Government

(4) The sclection of oflicess for promotion shall be made S

by sclection on merit, except in the casc of promotion to
the posts in Senior Grade and Junior Adminisirative Grade
(Scléclion Grade) which shall be ﬁ]lcd in the order of
scniority subject to rejection. of the unfit, on the recommen-

dations of the Departmental Promotion Commi_tlcc cons!_itutcd'

in accordance- with Schedule 1V.

8. Probation :—(1) Every oflicer on appoiutgn'cn_t to t.hc
service cither by direct recruitment or by promation in J}zmor
Grade shall be on probation for a gperiod of two years ;

Provided that the controlling uuthority; may extend .the
periog of probation in accordance with the instructions xss_ued
by Government fre™ time to time. ‘ :

Provided further that any decision for extension of a
probation period shall be taken . g
weeks afler the cxpiry of the previous probationary period
and communicated in wriling- to the concerneq officer to-
gether with the reasons for so deing within the said period.

(2) On completion. of the period of probation or amy
cxtension thereof, officers shall, if considered fit for perma-
nent appointment, be retaimed in their .appointments on
regular basis and be confirmed. in due coursc against the
available substantive vacancics, as ‘the -case may be.

(3Y i, during the period of probation or any cxtension
thereaf, as the case may be, the Government is of the opi-
nion that an officer is not fit for permanent appointment,
the Government may discharge or revert the oflicer to the
post held by him prior to his uppointment, in the service,
as the case may be, .

. (4) During the period of probation, or any
. thereof, candidates may bé requireq by Government to under-
go such courses of training and instructions and to pass
examinations and tests (including examinations in Hindi) as

the Government may deem fit, as a condition to-satisfactory

-completion of the probation.

(5) As regards- other matters relating to- probation, _lhe
members of the Service will be governed by the, instructions "
. Issued by the Government in this regacd from time fo time. .

9. Seniority :—(1) The relative seniority of members of -

ordinarily within eight

extension

-

. the service appointed to any grade in accordance with rule .’

6 at the time of -initial constitution of the service, shall be

governed by their relative seniority obtaining on the date of
commencement of these rules . .

‘Provided that -if ths seniority of any such member liad .

not been specificall; determined on the said date, the same

shall be as detérmined by the Government in the Ministry of ]

Personnel, Public Grievances and Pansions, Department of
Personnel and Training in accordance with - the rules appli-
cable 1o menmibers. of

(2) /_\11 permanent oflicers included in the service undér "
JYule- 6 in any grade shall rank senior to all officers subs-

- tantively appointed to that grade ‘subsequently and all* tem-

- porary oflicers included in the initial. constitution of the -

service in_any grade shall rank senior to all temporary - offi-
cers appointed to that grade subsequently.: - : N

(3) The seniority - of persons recruited o the service affer’’
the initial constitution shall be determined in accordance |
with the general instructions issued by the Govenment in the = -

matter from time.to time. .

(4) The seniority of officers
matter from time to time.

{5} In the cases not covered under sub-rule (1) to (4
- Senronty aof persons shall be determined by the Government
In consultation with the Commission. ’

10. Filling Posts by transfer on deputation, (incl,udfng short-
may fill. in consultation
any grade, a number of posts not
sanctioned strength of

with the comniission, in
exceeding 10¢7, of the
by appointment on trans

the similar services under the Govern- -

S T [ that grade -
fer on .depuiation (including -short- - .

> .appointed to t service in | ¢ .
accordance with sub-rule (5) of rule 4 shall be fixed in the -

T d e edn gt e .
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1 coniract) of officers” under ‘the’ Centtal|State Govern- - | there “are other prounds for so doing, e -4 any
u@s, Public "Sector Undertaking, Scmi-Governmcm, Statu- . from the Opcralion, of this rule.
lory or Autonomoug Organisations, holdine analogous posts. - . . . Cie nf e A
on regular basis gr posts in the next lower grade with regy- 14, Power to relux :—Where the Government s (:f H N4
lar qualifying service ag prescribed for promolee oflicers for Opimion that it is necessary or expedient so to do, 1t may, by
the respective grade for such period as the Government may - order for reasons to t_)e_recorded In writing :{nd i }.gnsl'luu&
Specify from time to time, The Posts so filled shall be takep tion with the Commission, relax any of ‘l“" previions ol
into account for determining the aumber of posts to be filled - these rules with respect to uny class or category of prrsons.

Y promotion or by dl_rcct fecruitment. © .15, Saving :—Nothing in these rules shall affect reser-

. : . . ;7 vations, relaxation Of age limit and other concessions e 8
IL Appointment to (e setvice :—All Appointments (g quired 10 be provided for the Scheduled Castes and the Sche- Ay
the Service shall be made by the coatrolling authority, duled Tribes, Ex-Servicemen and other special  categories !
e . , - "' of persons in accordance with the orders  issueg by the
12, Liability for service i any part of India and other Government from time to time in this regard. ) | Fi
conditions of service :—(1) Officers appointed 1o the ser- . i N RE
vice shall be liable to serve anywhere in India or outside, : 16. Residuary matters ‘—In regard to matlers. not speci-~ | : :
. : . . : fically covered by these rules, or Tegulations, or orders made :
. (2) The conditions of service of (he members of the ser- or isstied thcrcundcr or by special orders, lhe mcr‘nbers' o(f
Vice in respect of matters for which no provision is made the service shall be governed by the rules xcgulflllons an H
In these rules shall be (he Same as are applicable, from (ime orders applicable o the Central Civil  Servicesposts  in _;
lo' time, (o oficers of Central. Civil Services iy general, Gencral, o ;
13. Disqualification - T L 17. In!erpre.mlionv‘ —If any question arises relating (o :
3 P“ql_“]'ﬁc ition :—No petson,— . o + the interpretation of  these rules, it shall be referred to fhe ; i
(@) who has entered ingo or-contracteq 5 marriage witly Government whq shall___.deude the same, : g‘
\I @ person having 2 spouse living; or . 18. Repeu| :~(1) The Centra] Information . Service Rules; ; :.‘
J(b' ho, avi . . . . . 1959, as amended from time to time i1 so. ar as they relate- P
) who, aving g spouse h\_'mg, has entere info or to Group ‘A’ posts and covered by these rules,- are hereby
contracted g marriage with any -person, shall be . repealed. = . :
eligible fop appomntment {o any of the posts : ’ -
- . : ) o , 2) Nolwithslzmding such * repeal, anything done or any
lrovgdcd that the Government may, if satisfied, that such action taken under the said rules shall be deemed (0. hiave
2 marriage is permissible under the personal: law applicable been done or taken under the corresponding  provisiong of
{o such person and Le other party 1o the marriage and thgt .. these rules, . e
SCHEDULE 1

[See SUb-ruIev(l) of rule]

Name, Numberqnl szale of pay ord Uy pasts inzluded in the vq rious Grades of Indian Information Service Group ‘A"
g p R . N -« . . . “\.h“—
SL Grade and pay scale ' Total _Designation Mmtatry/Dcpar(mcu(/O(ﬁcc No. of
No. ‘ ' No.of" - : : : '

. posts
: . posts ) :
1 2 3 4 . : 5 ) ;
T ——— L __\\—\, -
L Super-Time Grade (Rs. 3000/- fixed) 1 Principal Information Officer  Press Information Bureay 1 T
2, ScmgrAdmuustrutwe Grade (Level.p), 3 .AddxtlouulPrmcmul [nformation Ppess Information Bureau 1 ir
~&4. 2500-125/2 27500 * Officer , ‘ , o I b
' - . Director : - Dircctorate of Advertising 1 and I lf :
: Visual Publicity . }s i
‘ , News Services Division ; 1 ; i
3. Seuior Administrative Grade (Level-11) 4 Director Publications Division rate 1 i1 “ ’
(Rs. 2250—125/2-—.2500) Directorate of Field Publicity 1 3, 1
. ' . : - Central Monitoring Ce)y 1 :
Registrarof Ncwspa pers Ofllice of the Registrarof Ng\vs- 1
) for India papers for Indija
4. Junjor Adniuistrative Grade (Selection - : 202 of the poss in Junior Adminis
- Gradg) (Rs. .?.000-125/2-2250) ’ trative  Grade wil] be opcrated
in the Junior Administra tive
. : grade (Selection Grade)
3. Junior Administrative Grade(Rs. 1500~ 63 Chief Editor Akashvani Group of Jour=als, 1
60-1800~100~2000) ’ Directorate General : Aj) India
Radio :
. Publications Division . 2
Ministry of Health and Family - 1
. Welfare - :
Chief Editor (New) Dircctorate Gene ral, Doordars- 1
: ) han .
Chief (Media) -~ Ministry of Flealth and Family 1

Welfare

Rese: nuReference Division
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0. Sznior Grads (Rs. IIO-.’)-lJ'()-lGOO)

Director (Media)

5 6

Director Public Relations

Press Information Burecau 5

Ministry of Rural Rccon%truc-
tion ’ i,

Dsputy  Prinzipal Information Press Information Burcau 8

Officer .
Deputy Press Registrar

Editer-in-Chicf

Joint Director

Special Correspondent

Assistant Press Registrar

. Campaizn Oficer

Public Relations Officer

Deputy Dicector
Editor

Editor (Collected works of
“'Mahatma Gandhi)

Copy Tester

Information Qfficer

News Editor

Regional Qnjcer
Research Oficer

Senior Commen(a ty Writer .

Office of the Registrarof News- I

paper for India

Sainik Samachar, Directoratc 1

¢f Public Relations (Defence).
Ministry of Defence.

Directorate of file, Publicity 1
Publications Division 2
Directorate General : All India
Radio-Monitoring Service.
Directorate of Ad vertising and 4
" Visual Publicity
News S'ufviccs__Bivision, .Direc- 7
torate  Gemeral: All [India ‘
Radio

Directorate of Public Relations -1
(Defence) Ministry of Defence

Research and Reference Division, |

News  Services Division, Dir-

ectorate Genral: A]l India .
Radio

‘Ofﬁce of the Registrarof News- ~ 1
papers for India ’

-~ UI "

Directorate *of Advertising = 9
and Visua] Publicity Ministry
. of Healhand Family Welfare 1

Directorate of Public Relations
(Delence) Ministry of Defence - 10
Ministry of Home Aflnirs T
© Central Reserve Police Force.
Directorate of Ficld Publicity
Publications Division B 19

Sainjk Sniachar, Directorate of ']
Public Relations (Defence),
Ministry of Defence.

Ministry of Labour I

Publications Division -~ B

- News Services DjvisionDirec- ' 2
torate General = All India Radjo -

Central Bureau of Investigation, 1|
Ministry of Home Affairs . ‘

Press Information Bureau T 48

News  Services Division, Direc- 3

torate General : All India Radjo
Directorate General : Doordar. i
shan . 25

Directorate of Ficld Publicity 14-

Press Information Burcau 1

Dirctorate of Advertising and 2
Visual Publiciy

Research and Refererice Division 3

films Division
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7. Junior Grade (Rs. 700-1300). * © 195

_ Producer: (:News-rccl)

Senior Correspondent

-Special Corres_pondent '

Tulks Oﬂicers

Ad vértising Manager .

Assistant Editor

. Assistant 'In'_fo rmation Oflicer
Assistant News Editor

Assistant Research Officer

News Reporter/Correspondent -

) '._Fu.ld Pubhcuy Omccx/Asswt'mt

" Research’ Otﬁccr

A Insp.ctor of Exlubmon
KT

* Publication Di»{is_ion : | B

._Dlrcctoratc Gem_ralDoordm- T27

Fnlms ,Division ..

Ne\vs Scrvices Dn lSlUll Du‘CLlu-
ratc General: Al ladia Ra_dx(_)‘

Publications Division

Directorate General : Al India
Radio

External Suv:cc Dmsmn Dl- :
rectorate Gencral All Indja
Radio -

_Publications. Division, - - 8
N3ws S:rvices Division - 3 -
Press Information Burcau *~ . 54
News Services Division, Dircc- = 57
torate General : All India
R.ddlo

shan

Rcscarchand Reference Division®  * 5
News Services Divisicn, Difcc- 28
torate General : All- India
Radio » :

Dxrcctom(c of Field Publlcuy "8

Dlrcctoratc ofAdvcrtsmg and. . ¢
yisual Publicity :

SCHEDULE - II
[See. rule 7(2)(3)[

. Mu!uuum ul uzational qualifications and age limit for du:ect recruitment to posts in Group ‘A’ in Jumor Grade included in the
iniian Information Service Group ‘A’ on the results of th2 Competltxve Examination to be confi ucted by the Umon Public Service

Commission. - A-candidate shall posscss:

(A degree ofany umv..rsxty in corporated by an Act of lhc Cumralm State chlsld(un. in India or other educational institututes
cstablished by an Act of Parliament or declared to be deemed as Universitics under Scction 3 of the University Grants
Commission Act, 1956 ora forcign University approved by Govt. from time to time or possess qualification which has bucn

recognised by the Govt, for the purpose of admission to-the examination.

Note l :

[a: <':3pnorulf'as~s ths Com nissionmay treata cauixdat«, nat possessinganyof theabove quallf(,.luonsdscduc,dtlormlly A
qlifizd provided that the Commission is satisfied that he has passed examinations conducted by other institutions,

th: standard of which, in the opinion.of the Commission, justified "his admission to the Examination,

NDTZ2:

A canlidate passessing peofessionaland technical qualifications whichare recognised by Govt.as cquivalent in  pro-
fumonal and t«..,hmcaldcg,r cc would also be eligible foradmission to the examination.

(i) Attainzd theag: of 21 years but must not have attajned, Lhe age 0f 26 years in the first day of August of the year in which the

c\a.mmatxon is held

-

. Method of rccxuxtment ﬁeld of promotion and
officzrs on promonon to duty posts mcludcd m thc various "mdcs of the lndlan Information Scrvice (Group "A’).

SCHEDULE-UI

[See sub-rules .(2) . (3)and (4) of rule D31
1mmmum quahfvmg service

Sl . Grade
No.."

_1._“... ;

1. '\Luxl-Tx.n. Gmdu

Method of recru‘tment

in-

the next lower "r'\dc for appomlmem of

e

. quahlymfz scrvnce for promouon

Field of Selecucm ad the minimum

1

By promotion failing which by transferon
_deputation (including shori-term con-
tract)

Oflicers of the Senior  Administrative
Grade (Levell) [ailing which from

amongst oflicers .in Senior  Adminis-
il

teative Grade (Level-il) with 2 Years
regular service in the grade.
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" 2. Senior Administeative Grade (Level-1) By promotion. ' Officers. in the Senior Administrﬂli\'if . S
o : L o ’ Grade (Level-I) - e S
3. Scenior Administrative Grade (Level-11) . By’ promotion . o Officers in the Jumior Administrzrtiyc :.
' : S . o Grade including the Junior Adminis- :
trative Grade (Selecnon Grade) not 4!
- less than 16 years’ total regular service .- | ;
, in Group ‘A’ of the service. S ;
4. Ju'\ir)rAdxrrinistrati\re Grade (_Selcctimr By promotion on the basrs of seniority- Officers who have reached thc stage of-‘ T 3
Grade) ) S . - cum-fitness Rs. 2000 in Junior Administrative P «‘
z ' S ’ . . Grade and have sta"nated for not less Pod g
T than 2 years.” . - T
" 5. Junior Administratirc Grade . ‘By promotion g ‘Officers in the Senior Grade \vrth year5< '
. : o " . . - resular service in the grade, i

Officers in the Junior Grade with 4 .vears”
regular service in the grade.
~e e

Officers in. the Grade 11l of CIS wnh-
3 years’ regulart service-in the Grade. . -t

By promotion on the basis of senio_ri_ry-
“cum-fitness
(i) 50% by..promotion
(ii) 50% by direct secruitment in accor-
dance with sub-rule (2) of rule 7

6. Senior Grade

7.3 unio_r;\gradc

SCHEDULE v

, [SLC sub- rule (4) of Rule 7)
DEPARTMENT PROMOTION COMMITTEE FOR CONSIDERING CASES OF

T YL SO URL RN

COMPOSITION OF GROUP ‘A’ ;
PROMOTION AND CONFIRMATION OF. GROUP . ‘A’ POSTS INCLUDED . IN. THE INDIAN- INFORMA'ITON i
-SERVICE (GROUP ‘A’) | H 15

: e s — i et e . s o 5
SI.. Name of the post Group ‘A’ pPC (forcons idering Group ‘A’ DPC. (for consrderm" : st

~ No. . ' conﬁrmatron) B . confirmation) - . o3
e e ———— —_—- ?}

Charrmnn/Member , Union  Public 1. Charrman/Membcr s -'_Unibh_ Public

1. Supertime Grade
’ : - Service Commission . Servrcc Conmmission

" r —Chairman - e —-Charrman'

2. Secretary, Ministry of Int‘ormatron 2. Secretary, Mmrstryof Information ', R '

, and Broadcasting .and Broadcastmg _ . R
) ' : ' . ‘ ——Member - ' B —-\/Icmber_' R

—_—
.

Chairman/Member, - Union = Public 1. Secretary, Mmrstry of Informanon”

Service Comm'ission and Broadcastmo

: y |
. 2. Seniorgdgministrative Grade (Level-D).
-+ —~Chairman ' . .—-Clmirman" o

2. Secrcta ry, Mmrstryor Information
+ and Broadcastmg
. , —-Membcr )

- 3. Prirt:'ipal, Information Officer, Press 2._Principal Infcrmatron Offi cer Pres

JInformation Bureau L - . Information Bureau T
- ; ' '_—-Member"~ o St T -—-Member-

3. Senior Administrative Grade (Level-Th * - 1. Chairman/Member; Union | Public 1. Secretary "Ministey of’ Tnformation .. K
: o ** Service Commission _: —Chairman -and Broadcasting . —Chairman.
2. Secretary, Ministryof Information ’ o : s
L : ) . - and Broadacasting —Member . . _ e
. - o .~ 3. Principal, Infermation Officer, Press 2. Principal Information Officer Press
" Information Bureau . .~ —Member - Information Bureau . —Member. -

—

4. Junjor Admrmstratm Gra 'c (Selection 1. Principal Information Officer. Press
Gradc) o . . Informaticn Bucean, ~—Chairman .. . IR Lo v
T ’ 2. Joint Sectetary, Ministry of Informa- S o T T
" tionand . Broadcasting (dealing with
“Tndian [nﬁ)rmatlon Scrvice) . . .
—-MCmber oo s T o

| 5. “Junior Administrative - Grad: 1 ChairmqnlMember. U_mgn Public 1. Principal [nformation Officer N Press.
Lol :~ Service Commission . —=Chairman Informauon Burcau - - Clwrmmn "
.. Principal Information Officer,. Press Jomt Secreiary, Mmrsu) ‘of Infoy=
Information Burean .~ —Nember ~'mation and Broadcasting. (dealing.’
: Joint Secretary,: “Ministry .of fnforma- ‘with- rndmn Inform'mon Service)"
tion and Broadcasting - - —Member ' e \lfember'r'-;
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N 6. Senior Grade L I. Secretary, Ministry of Information [, Principal lnformation Oficer, Pres
‘ o ' and Broadcasting ] —Chairman Information Bureaw  —Chairman ":
' 2. Principal Ynformation Officer, Press 2. Join Secricary, Ministry of Iniornn-
Information Burcau —Member tion and Broadeasting (dealing with
' . Indian Information Service)—Member
3. Joint Secretary, Ministry of Informa- 3. An officer of Senior Administrative
tion and Broadcasting —Member - Grade of the Service (o be nominated
: . " by the Govt. —Member
-T. Junior Grade = -’ L l. Chairman/Member, Union Public Ser- 1.- Joint Sccretary, Ministry of Informa-
C ' vice Commission = . __Chairman tion and Broadcasting (dealing wirth
B . . - Indian Information Scrvice) ’
- : S . - - - . —Chairman -
2. Joint Sccretary, Ministry of Informa- 2. An Officer of Senior -Administrative
tion and Broadcasting (dealing with . Grade of the service to be nominated
Indian Information Service) - -. by the Government o
' ' ~—Member - : —Member

A 3. Anofficerof the Senior Administrative
Ny . . ’ . Grade of service to be nomindted by ) )
S the Government . —Member . . .

NOTE-{ : The absence of a Member, other than the Chairman or Member of the Commission shall not invalidate the proced-
- - .ings of the Committee. Provided that the Member was duly invited "but could not participate in the delitc s ticns
of the Departmental Promotion Committee due to pre-occupation-information for which willbe invariably sent imme-
diately’in writing. Provided further that majority of the members constituting the Dizpartmental Promution Com-
nitiec are present in the meeting. Do i o .

NOTEII  : The proceedings of the Departmental Promotion Cox'nmi!lcc relating to con'irmation shall be sent to the Commission
forapproval. If, l_lowcvcr. these are not approved by the Coramission, a fesh meeting of the Deparimental Commitice
to be presided over by the Chairma.n ora Member of the Union Public Service Commission shall be held.

" NOTE UI-: If an officer appointed to any post in the service is.considered for the purpose of promotion to a higher post, -all
persunyg seaio rto him in the seade shall alsy breonsidered notwithstanding that they may nor have rendered the requi-
site number of years of service. ’ o -

[No. A-42011/1/82-CIS]
o C. L. ARYA, Dy. Sccy.
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of the power

—In’ exercise" S _conferred by the

Wieg ruleg - further o amend. the.
- nformation  Serigie (Group A Rules, 1987,

1) .Theses ‘rules ma
Service (Gruup

They shall ¢q
: pub!icatiqn in

y be éalled'lhe“Lndian Iaformation
A') Amandmenf Ry, s, 14991,

me into force on the dae of their
the  Official Gazette,, |

malion  Service (Gro_up ‘A%) Rules, B
“For sub-rule 4) of rule .7, the following shajy pe
“ substituted, namely :— .
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“(4) The selection of officers for promotiog
made by selection op merit except in the cage of

Promotion to tphe POsts in Senjor Grade which
“shall pe iilled  in the order of seniority sukject to

shall be

rejection of the y

on the fecommendation of
the D_epartmental Promotion Committee consti-
tuted jn accordance wigp Schedule e, -

-Tule (4) ip rule 7,
e inserted_ namely :._

(i) After sub

he ioHowing sub-rule
shall b : ’

Selection Grade)
on seniority subje
mendations of 4 Se

€ recom-
In “accordance wijth

Commiitee c
Scheduyle V.o

LR

—_—

onstituted . -

"W



e "
- (if) FOrScheduleI thc followmg shall be subsmuted namely .
N B _"SCHEDULE I
- - (Sec Rule 4) .
, NAME NUMBER & SCALE OF PAY OF DUTY POSTS INCLUDED IN THE VARIOUS GRADES OF INDIAN
INFORMATION SERVICE (GROUP A)

No. of
.~ Posts

Total No.

Grade and Pay Scale
e .of Posts

~ Designation Ministry/Department Office

1 2 N ' 3 ‘ | . 3 = . 4 . .. ) " '.. 5 .
1 Hrgher Grade T
Rs. 8000/-(fixe )

2. Selection Grade
- Rs. 7300-7609,-

e e

Principal Information Officer Press Information Bureau

News Services Division
.. Directorate General; All India Radio
Directorate of Adverstising &

Visual Publicity-
Press Information Bureau

Director General (News)

biréc{a} General
» A% '
3 Senlor Admmxstratrve Grade '

Additional Prmcxpal Inform'mon
Rs 5903—703 6709/— .

Officer.
Director PublicationDivision -

Research & Reference Division
‘Directorate of Field Publicity

Central Monitoring Services,
Directorate. General,

All India Radio

Office of the Reglstrar of Newspapers T
for. India. --
News Services Dlvrsron

Director General:

All India Radio

Registrar of Newspapers
for. India
" Additional Director Genexal
"(News), Headquarter Co-
ordination

Additional Director General

(News), (News Room In-charge)

Additional Director General
(News) (Reportmg)

Addlthnal Director General
(News) (Hindj News)

News Services Division
Directorate General :
All- India Radio -

. News Serviges Dmslon

Directoratss General
All India Radio.

- News Services Division

Directorate. General

All India Radio

News Services D vision

Directorate General

All India Radio.

15% of Senior Duty posts (i.e. all

duty posts at the level of Senior Grade

and above) in the Cadre but not mor

. _ than the number of posts. mentioaed
- . in the Junior Administrative Grade

3. JumorAdmlmstratlveGrade 87 Chief Editor

(Rs. 3700-125-4709- 150-5099/-)

Special Correspondent (Abroad)
o*' . - N :

4. Junior Administrative Grade
(Non-Functiona] Selection Grade)
Rs 4500-150—5700/—

Publications Division
Ministry of Health & Famllv Welfare
Directorate General : -
Doordarshan. -
Ministry-of Health- & Famlly Welfare
Press. Information Bureau. S
- Director (Media) mestry of . Rural DeVClopn]ent 7
Deputy Principal Informauon Presslnforma i Bureau E
Officer. - : P ‘
Deputy Press Registrar Ofﬁce of the Reglstrar of Newspaper ;
. for- India. : "3 i
- Sainik Samachar, Dlrectorate of Pubhc
- Relations:(Defence Ce)y- Tt
Ministiy.” of’ ’Defence -

- Chief Editor (News)

 Chief (Media)
Director, Public Relations

" Edifor-in-Chief

News Servnces Drvmon
Directorate General R
All India-Radio -~ R

Directorate of Fleld Pubhcrty
Research & Reference Dwrsron

' Special Coriespondent (Abroad)

Jornt Director

"'——X__“ﬁ\_ —_—




2 A;sistant Press Registrar
. . Campaign Officer
P A Public Relations Officer.

CoL L ; Senior Commentary Writer
- . Deputy Director

— . Editor

Serd L _~"-'" '_ Copy Tester —

Information Officer

Editor

Research Officer

Senjor Correspondent-cum-
Editor

Regional Officer
Advertising Manager
Officer on Special Duty

Talks Officer

Senior Correspondent

Public- Relations Officer

Special Correspondcnt
. (Abroad)

-

Publications Dijvision .
Directorate of Public Re]atnons,
Ministry of Defence -

Central Monitoring Services,
Directorate General :

All India Radio

Directorate of Adbvertising &
Visual Publicity

News Services Division
Directorate General :

All India Radio

Directorate General :
Doordarshan

Office of the ch:strar of Newspupers
for India

Directorate of Advertising &
Visual Publicity

Directorate of Public Relatxons
Ministry of Défence

Films Division

Directorate of Field Publicity
Central Monitoring Services
Directorate Gereral,

All India Radio

Publications Division

Sainik Samachar,

Directorate of Public Relauons,
Ministry of Defence
Minisiry of Labour "

News ‘Services Division
Directorate General :

All India Radio

- Press Information Burcau
Central Bureau of Investlgatlon,
Ministry of Home Affairs.
News Services Division,
Directorate General ;

All India Radio
. Directorate General :
Doordarshan

Research & Reference Division -
Press Information Bureau
Directorate of Advertising &
Visual Publicity

Publications Division

Directorate of Field Publicity -
Publications Division .
Ministcy of Information and
Broadcasting -
External Services Division,
Directorate General :

All India Radio

News Services Division,
Directorate General s

All 1ndia Radio

Central .Reserve Police Force,.
Ministry of Home Affairs. - -~ -

News Services Division; .+ = -

"-Directorate General: .,
“All India Radio e

12-

o

11

o

17

54

"39

26

e IR )




st R Ve A

~Junior Grage . .. .. - .
" (Rs. 2200-75-2800-EB-100~4000-)

218 .Assistant Edito;

Assistant Information Officer

Inspector of Exhibition

Assistant News Editor

News Reporter/Correspondent

Assistant Director/
Assistant Director Monitor

Field Publicity Officer/
Assistant Regional Officer
Assistant Research Officer

.External Services Division, j

. Directorate General :"°
All India Radio - -

Press Information Bureau -

- Directorate " of Advertising &
Visual Publicity
News Services Division,
Directorate General :
All India Radio "~
Directorate General ;
Doordarshan ST
"News Services Division

- Directorate General :

-All ndia Radio AR
Central Monitoring Services,
Directorate General : '
All-india Radio
Directorate of Field Publicity )

Research & Reference Division

(iv) For Schedule ILI, the following shall be substituted, namely ;—

_ SCHEDULE 111
" [See Sub-rules (2) A&

(@) of Rule 7).

, OF PROMOTION AND MINIMU

LOWER GRADE FOR APPOINTMENT

VARIOUS GRADES OF THE INDIAN INFORMATION SERVICE

OF OFFICERS ON PROMOTION TO DUTY POSTS. INCLUDED IN THE,

(GROUP ‘A - S

S,

Grade - N_[ethoc_i of Recruitment

No.

Field of selection &

for-promotion.

=, _' » -
minimum qualifying ser

1 2 3

.-‘ :'»" 4

1. Higher Grade
(Rs. 8000/~ Fixed)

By promotion failing which by transfer on
deputation (including short-term contract)

-2, Selection Grade)
 (Rs. 7300—7600/)

3. Senior Administrative Grade
(Rs. 5900—6700/-) = .

By promotion

‘By promotion

4. Junjor Administrative Grade By Promotion

(Rs. 3700—s000/-) = - '
* 5. Senior Grade By promotion on the basis of
" “(Rs. 3000:—4500/-) - seniority-cum-fitness, -
...+ 6. Junior Grade - 1+ (1) 509 by promotion
2217 (Rs. 22004600/~ . - s oo

. () 50% by direct recruitment in a'c.*;corda:nce .

with sub-rule (2) of Rule 7. e
_—_

Officers of the Sclection Grade with two v
- regular service in. the grade, .
Transfer on deputation -(including short
contract) R,
Oflicers of the Central Government/Union Te

tories/Autonomous bodies/Pu

Universities/Semi-Governmerit Organisatio
(@ (i) Holding analogous 'Posts " on ‘reg
) _- basis;, or V"_ "“ ‘A "
(i) with 2. years’ regular service in

' in_the scale of Rs,

regular “Service inicluding Sery
any,"in the "Non-Functional Selectio,
. 17 years* tegular ‘'service: 8" Grouy
" out of which at least 4"y
should be in, Junior- Admi
Officers in" the "Senior Grad
regular service in. the-grade
Officers in"the Junior. Grade with - fou
regular- service. in: the gradc
Officers in. Senior Grade of
Service, Group *B?with 3.
in the grade, ..




b COMI’OSITION OF GROUP ‘A’ ‘DEPARTMENTA' PROM
' PROMOTION AND CONFIRMATIO i OF GROUP A

Name of the post and
No. scale of pay

Hrgher Grade A .l Chalrman/Member, .UPSC —. Chalrrnan
Rs. 8000/— (F lxed) .. - 2. Secretary, Ministry of Informatron L Member
: and Broadcastmg LT

2, Sclcetinn Grade ‘ Charrman/Member, UmonPublrc g Ch'ai_rman_
Rs. 7300-=7600/~ * = J Service Commission * S
St gt T e i 20 Secretary, ‘Ministry of Informatlon
~ and Broadcasting. aoel
Principal Informauon Ofﬁcer
L Press Information Bureau,
RO - New Delhi.

3. Senior AdmmlstratweGrade . Chalrman/Member, Umon Pubhc — Chairma'n
(Rs. 5900—-7600) et _Service Commrssron. e i .
Secretary, Mlmstry of Informanon — Member ;
and Broadcasting . R o
Principal Infrormanon Oﬂicer, — Member
Press Information Bureau, T
New Delhi.

~.4. Junior Administrative Grade 1. Chaxrman/Member UmonPubhc ‘— Chairman
o (Rs. 3700—5000) . -Service Commission _-. - .. - R
2. Principal Information Officer = — Member”™ .
" 7 Press Information Bureau, i "
New Delhi. - I
~ 3. Joint Secretary, Mlmstry of — Member
Informatlon and Broadcastmg e

E-S. Senior Grade
i (Rs. 3000—4500/-) " and Broadcasting: Ll
Et /Union “Terr ~ C o 2. Principal Information Ofﬁcer, = Member
Undertakings/2 g -~ PressInfrmation Bureau." -, ;- -7 . -
h lnstltutronsl C 3. Joint Secretary, Ministry of - —-Mem_b‘er"' S
)rgamsatlons S - R S e Informtxon and Broadcastmg ‘ ;

6 Junior’ Grade AR
(Rs. 2 00—-4000/—) R Publxc Service . COmmlSSlon'
s 2 Joint Secrctary, Mlnlstry of
_Iformation and Broadcastmg (deahng
. with Indian Information Service) &
2 "An Officer of Senior Admmlstratlve— Member
Grade of th: Service tobe -
nommated by the Government'

proceedrngs of the Commrttee. Provnded
deliberations of “the Departmcntal Promotlon.
invarjably sent xmmedlately in wntmg Provnded further

sion for approval If however these are‘
mental Promotion Commrttee be presd
Commission shall be ‘held. :
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hedule 1V, the féflé@ihg Schedule shall be_i_nserted,jnamely-'_:—--‘ . e
- SCHEDULE V S

(vi) after Sc

[See sub-rule (5) of Rule 7]
METHOD OF RECRUITMENT, FIELD OF SELECTION AND MINIMUM QUALIFYING SERVICE. IN LO
GRADES FOR APPOINTMENT TO POSTS IN JUNIOR ADMINISTRATIVE GRADE {NON-FUNCT[ONAL SELE:
TION. GRADE) AND COMPOSITION OF DEPARTMENTAL PROMOTION COM_MI'ITEE‘ FOR _CON.SIDER'A;
CA3 S OF APPIINTIMFENT OF OFFICIR3 TO JUNIOR ADMINISTRATIVE GRADE (NON%FUNCIIONAL SEI]
TION GRADE) POSTS. INCLUDED IN INDIAN INFORMATION SERVICE, GROUP AL T e :

Grade Method of " Field of selection and minimum qualifying Composition of selection Committ
: Recruitment service for appointment to Junior- considering' cases of - appointme
Administrative Grade (Non-Functional — Officers to Junior Administrativ .
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No .\‘
v\
Govsrnment of Indis L7'i57 .

Ministry of Information aznd Broadcasting A

\\.be ser2oo0aco
. \'\t"
|/‘ ‘ - .
e Naw Delhi, dated: 08,09.1998
' Andesh o, 104/9B8-11S
The Presidcocnt is plaasasd to te¥minate the ad-hac
| sfficiaticn of the fcllcwiag Sanior Grade officers af IIS,
4 Gzoup *'AY,in the Junicr Administrative Grade,with immediato
e [t affect andApns: them as indicated a2gainst their namen:i-
1
A s Se.M2, Mome of $ha officer Prasent New posting
;’ 1. Shzri Dholan Ram, Joint Director Informaticn
: ' ' DFP, Bhopal gfficar, PIB,
: Kota
‘ 2. - She S.M. Panigrahi Chisf Editor Copy Writer,
: /o Health & DBAVP, Newlalhi
| Family Wslfare,
r _ Govt. of India,
i New Dslhi
P —
( P.K. VARMA )

% = Under Secrotary to the Govi. of India
i N Tal., 338 45 97

Copy ot~

1o Ths officszs soncsrnad.

2o P10, PIB, New DBalhi

3. DG, DAVP/DD(Admn.), DAVP, New Dalhi

44 PaAD (IRLA), M/c 183, AGCR Building, Naw Dalhi

Sa bDF

NMew Dalhi/Bhepal with a rzquast to relieve the office
. [ ~,»mwzuh immadiate sffect . .

/a Hoalth & Femily wglfara thﬁga

6. LDy qpﬂrata_y(ﬁ@rﬂo)j:
Toquest to wmsliisve tha officesr immadlatnly
To PIR, Keta
6. 7S %o JS{P}/ PA %o Dir(PF&A)FUS(IlS) ’ )
~ Guard file/ Parscnal file dlz \ij

.f\/
P,K. MITTAL )

¢ion Officer




No.A.32013/2/97-115(1)
GOVERNMENT OF INDIA
MINISTRY OF INFORMATION & BROADCASTING

New Delhi, dated the 1% December, 98

OFFICE MEMORANDUM

Subject: Representation against termination of ad-hoc promotion.

The undersigned is directed to refer to the representation dated
the 3" November , 98 from Shri S.N. Panigrahi Senior Grade Officer of IIS
Group ‘A’ on the above subject and to say that the promotion to JAG was
purely on ad-hoc basis and his promotion to JAG on regular basis was
dependent on the recommendations of DPC duly constituted for the purpose
by the Union Public Service Commission. Since the Commission did not
find him fit for promotion , he was reverted to his substantive post . T

Shri S.N. Panigrahi, .
214, Laxami Bhai Nagar, ,
New Delhi.
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, F.1/19(13)/99-AP.3
UNION PUBLIC SERVICE COMMISSION

"" DHOLPUR HOUSE, SHAHJAHAN ROAD,

NEW DELHI-110 011l.-

December 9, 1999.

To
Theféecretary to the Govt. of India
Ministry of Information and Broadcasting,
New Delhi.
(Attn: Shri Ashok Kumar, Deputy Secretary)
Subject:- DPC - Promotion to the Selection grade of
Indian Information Service in the pay scale of
Rs.22400 - 24500 . -
Sir, =

I am directed to refer to Yyour letter No..
A.32013/5/99-IIS dated the 22nd November 1999 on the

. subject mentioned above, The 3 vacancies reported

therein are on account of promotion of Smt. N.J.
Xrishna to the post of PIO in the Higher grade of IIS
with effect from 20.8.99 and upgradation of 2 SAG posts
to the level of Selection grade of IIS vide Ministry of
Finance (Deptt. of Expenditure) Notification dated

15.9.99. Thus, all the 3 vacancies pertain to the year

1999-+2000.

2. For the 3 vacancies, as stated above, the Ministry
have held. 10 officers eligible for cg&giéggg;lgg__ﬁg;
promotion. However, attention of the Ministry in this
connection is invited to DOP&T OM No. 22011/9/98-Estt.D
dated 8.9.98, according to which the crucial date of
eligibility for promotion is 1st January of the vacancy
year from the year 1999-2000 onwards. As such, the
crucial date of eligibility in this case is 1.1.1999.
Tt has been observed from the Seniority List forwarded
by the Ministry that only 4 officers viz., S/shri
Bibekananda Ray, Suresh Chopra, Sahab Singh and A.K.

. . Sengupta have completed the requisite 3 years qualifying

service in the SAG as on 1.1.1999 and as suc: only
these .4 officers are eligibile for consideration for
promotion against the vacancies for the year 1999-2000.

3. It has, inter-alia, been mentioned in the Note for

DPC that consequent upon pronouncement of variou..

judgements of the Hon'ble CAT , the seniority lists of
211 the officers have been revised in all the grades of
1IS. The Govt. had filed an SLP in the Hon'ble supreme
Court against the judgement. The Hon'ble Supreme Court

o e CONTD...2/P.

[P
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had delivere! its judgement on the SLP on 13.4.99 and .
the Ministry have referred the judgement to the Ministry Vé
-~

of Law for interpretatidn. The Ministry of Law have
referred the matter to the Attorney General of India for

clarification.

4, In view of the fact that the consultation and
further processing of the case may take a long time, the
Ccommission have been requested to consider promotion to
+the Selection grade of IIS on the basis of the existing
seniority list subject to the outcome of the
consultation with Ministry of Law.

5. In this connection, I am to say that the specific
directions pronounced by the Hon'ble Supreme Court have
aok been spelt out by the Ministry in the Note for..DPC.
It ' has been stated that the seniority lists of all the
officers have been revised in all the grades of IIS oOn
the basis of various judgements of the CAT. Therefore,\
it is not considered advisable to convene the DPC onj
the basis of the existing seniority lists in this casel
as also in other cases pertaining to promotion to thel
sAG and JAG of IIS since that may invite contempt;

proceedings.

5. In view of the position mentioned above, the
Ministry is requested to kindly furnish fresh proposals
to this office for consideration of the Commission after
taking into account the judgements pronounced by the CAT

and the Supreme Court as also the opinion of thell
Ministry of Law thereon. Till then, no action 1is

ggssible at this end. /

Yours faithfully,

(PYR. DHIMAN)
UNDER SECRETARY
Tele:3383991 Extn.4158
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Government of India i

Ministrv of Information and Broadcasting, i
1

¥

T A’ Winge. Shastri Bhawan, New Delhi L’}/ .

New Delhi dated 12" September,2000 ,

OFFICE MEMORANDUM

Subject: Termination of ad-hoc officiation in Junior Administrative Grade of IIS Group
‘A’ - representation from Shri 8.N. Panigrahi, IO, PIB, New Delhi regarding.
. 3
The undersigned is directed to refer to the representations dated 17.2.99 addressed by
to Secretary, M/o Personnel, Public Grievances and Pensions and dated 5.4.99 addressed X
to the Hon'ble President of India, from Shri S.N. Panigrali , a Senior Grade officer of i¢
Indian Information Service Group ‘A’ presently posted. as Information Officer. PIB. New
Delhi and 1o say that as alrcady. . informed vide this Ministry’s OMs dated 1.12.98 &
# 22.03.99. his promotion to JAG had been purely on ad-hoc basis and his promotion to JAG P
v on regular basis was dependent on the recommendations of UPSC’s DPC.  He was duly v
considered for promotion (0 JAG of II§ Group “A" by a DPC. for promation to JAG. hekl s
in UPSC in March-April, 1998. However, the said DPC did not recommend him for ) 4
promotion. Hence he was reverted back to his substantive post. as
»
_ : : t
2. Shri Panigrahi is also informed that the Ministry has alrready forwarded a proposal o
: 10 UPSC for convening a DPC meeting for considering promotions to Junior.
¢ Administrative Grade of Indian Information Service Group *.\' and his name has been
included in the consideration zone. His request for ad hoc promotion to J AG of IIS Group 13
‘A’ could not be considered earlier as the seniority of officers of IS Group ‘A’ was under n
revision, in compliance with Hon'ble Supreme Court’s order dated 13.4.99. A proposal
| for regular promotion to JAG of TIS Group ‘A’ is now under the consideration of TTPSC
P and it would not be possible lo consider any ad hoe promotions to JAG. ' N
. . - 3 As regards his request for providing the guidclines adopted by the DPC for
P promotion to JAG of IS Group A", Shri Panigrhi s advised to refer to ‘Swamy’s Manual
on Establishment and Administration’.
4. Regarding his query on the years in which he was given below bench mark
grading ,Shri Panigrahi may be aware that e ACR is a condidential document and as such, e

,any information about the same cannot be provided.

/}Z,_,./v

( Ashok Numar )
Deputy Sccretary to the Govt. of India
Tel. 338 47 34

Shri S.N Panigrahi
Information Officer

Press Information Bureau
New Delhi

. wtzépy o + PIB, New Delhi ( Shri N.K Gupta. APIO)

C/{ N o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

0.A.No.1568/2000

S.N. PANIGRAHI | APPLICANT
_ Vs, -
UNION OF INDIA RESPONDENT

REJOINDER OF THE PETITIONER

/ "The petitioner begs to submit as hereunder :

FACTS OF THE CASE IN BRIEF

| 1. One and the only issue the O.A. raises and challenges is the legality of the
petitioner’s termination of ad hoc promotion to JAG, while his juniors were allowed

to continue; in breach of the Rule below for termination of ad hoc appointees :

K venee when regular promotions are made subsequently, reversion of the ad hoc

appointees should take place strictly in the reverse order of seniority- the

_juniormost candidate being reversed first.” (GI, MHA, DP.&AR, OM.
/ No. 36011/14/83-Estt. (SCT), dated the 30t April; 1983 and 30% September,
/ 1983) : (A-8).

Neither fresh ad hoc promotiont nor regular promotion to JAG is at issue in this
O.A. Except R-1 (ad hoc promotion order dt. 21.8.1997) all the Annexures in the
Counter Reply are either unrelated or already submitted in the Plaint. Thus R-Z; R-5
and R-6 are ﬁeleVant, unrelated and unwarranted and annexed by the respondent
simply to confuse and misdirect the Hon’ble Tribunal.

2. That regular promotion is not af issue in this O.A. and DPC meeting in UPSC is not

involved in the matter of ad hoc promotion / reversion. ,

1 | o
' '/J’.(/J :
| . g7



U
3. That the peﬁtioner on 15.02.1999 (FN) had met personally Sh. Rajiv Ratna Shah,
then Additional Secretary in-charge of the IIS cadre in the ministry and handed over
the appeal of the same date (A-7) against the OM. dated 01:12.1998 (A-6); wheréin
he had requested inter alia for obtaining the opinion of the DOPT in the matter of ad
hoc promotion / reversion. At that time the petitioner was waiting for his
posting. After Sh. Yogendra Nath Chaturvedi took over as Secretary in the ministry,
under whom the petitioner had worked during his illegally cut-short ad hoc
‘promotion, ke met him and had handed over the representation dated 19.08.1999
‘ (A-9) (Secy. Diary No.1572/99), whetein his attention had been specifically drawn
‘y: to the lhappenings of 15.02.1999 and again requesting him to refer the matter to the
| DOPT. Bixt all these earnest efforts including two communications from the DOPT-
fell on deaf ears, as the vanity striken respondent was dead set not to admit its
wrongdoing and revise it. In view of facts stated in Para 1 & 2 above, DPC, UPSC

and fresh seniority list are unrelated to the limited issue raised in this O.A.

4, That represéntation dated 05.04.1999 to the Hon’ble President of India was
submitted to Sh. A N Shetty, Director in the ministry (Diary No.543, dated
05.04.1999) and was regarding supersession of the petitioner and hencé irrelevant in
this O.A. Inl view of facts stated in Para 1 & 2 above, DPC, UPSC ‘and fresh

. seniority list are unrelated to the limited issue raised in this O.A.

T 5. ‘That in tjle light of the real and factual position stated hereinabove, none of the
counter points have any ground to stand upon and all fail miserably. The petitioner

prays for allowing the O.A. with all reliefs prayed for.

PARA-WISE REJOINDER

Para 1.& 2. Need no comments.

Para 3. In view of representation dated 19.08.1999 (A-9) which specifically refers to the
. appeal dated 15.02.1999 (A-7) the respondent cannot take the plea of non-receipt

a7 4

J




Para 4.

a-C)

d)

thereof. It only demonstrates casual and negligent handling of serious matters by the
respondent and/or its poor house keeping. The petitioner has at least one experience
of the respondent losing trace of an acknowledged document. The representation
dated 17.02.1999 (A-10) to the Secretary, Ministry of Personnel, which the
réspondent acknowledges receipt of, was on the samelines as thatof A-7 and still
waits for - “Comments of Ministry of Information & Broadcasting may be
passed to this department immediately.” (A-4) |

Hence the O.A. is well within the limitation prescribed in the Act.

Facts of the case :

Need no comments.

The OM dated 01.12.98 (A-6) stands appealed by A-7 dated15.02.99, A-9 dated
17.02.99 and A-10 dated 19.08.99. None of these have been replied to by the
respondent. R-6 is a crude attempt at demonstrating (non-existent) promptness of
the respondent to a “non-existent appeal to the Hon’ble President against existing

termination of ad hoc promotion”. As stated in Preliminary Para. 4 above the

~ document deals with supersession and not ad hoc promotion. The petitioner is not in

the know of the respondent ever issuing any OM on the matter on 22.03.99. No
copy of the non-existent OM has been placed on record. It is simply a futile attempt
at inventing non-existent evidence. In view of facts stated in =Preliminary Para.l

violation of DOPT regulations and practices are self-evident.

"That in view of DOPT’s asking the respondent; “Comments of Ministry of

Information & Broadcasting may be "passed to this department
iminediately”(A—4) and nothing having been communicated to the DOPT, the '
petitioner stands by his plea. Preliminary Para. 4 above clarifies that the
representation dated 05.04.1999 is regarding supersession and not against
tetmination of ad hoc promotion. Hence OM. Dated 12.09.2000 (R-6) is unrelated to

the limited issue raised in this. O.A., that is legality of termination of ad hoc

promotion. q/




gé&h)

Para.5

b)

5

That as clarified in Preliminary Para 1 & 2 this O.A. is not for regular promotiop.
The petitioner stands by his plea. Found not fit for regular promotion by DPC does
not ipso facto make the petitioner unfit to continue in the ad hoc promotion given to
him on the basis of seniority cuni fitness criteria. The respondent admits in Counter

Reply Para. 4(b) that no adverse entry in ACRs has been communicated.

That as clarified in Preliminary Para 1 & 2 the respondent’s illegalities are the solid
ground on which this O.A. stands. The petitioner stands by his pleas. The illegal
termination not only deprived the petitioner of the experience of working in a higher
post, but also of the pay-scale (12000-375-16500) of the higher post along with
three increments, which his juniors numbering 13 are drawing. The petitioner is still
in the lower scale of 10000-275-15200. While petitioner’s residential telephone was

disconnected the day he was illegally reverted, his juniors continue to enjoy the perk.

That oné illegal act does not bestow legality on all subsequent illegal acts grounded
on it. Two DPIO(SS) in PIB Sh. S P Dash & Sh. B S Dhingra are many places below
the petitioner in the seniority list (A~11); under whom the petitioner was ordered to
work. If the respondent’s actions are legal, what is the sanctity / utility of the

seniority list ?

Grounds:

Needs no comment.

The petitioner stands by his plea which is corroborated by A-9 & A-10. The
respondent has annexed R-6 simply to confuse and obfuscate the limited isSue of
legality of the ad hoc promotion. termination order dated 08.09.98. Regular

promotion is not at all an issue in this O.A.
That once an officer is appointed on ad hoc basis it is self evident and conclusive of,

“proper screening by the appointing authority of the records of the officers.” As

already stated in Preliminary Para 1, this O.A. is not for fresh ad hoc promotion.

- .
Kl
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d) That regular promotion is not at issue in this O.A. DPC, UPSC, etc. have no role
whatsoever in the termination of ad hoc prombtion, the only issue raised in this O.A. |
The respondent has illégally reversed the DOPT. Rule for reversion from —
“the juniormost candidate being reverted first” (A-8) to ‘seniormost candidate

being reverted first’.
6&17. Need no comments. ' '

8. a) That all the defences of the respondent fail miserably. The O.A. merits to

"~ be allpwéd with cosis.

b) The O.A. nowhere asks fbl_' regular promotion. So DPC?UP_SC are not involved. The

termination of ad hoc promotion to JAG was done by reversing the GOI Rule from -

“the juniormost candidate being reverted first” (A-8) to ‘seniormost candidate.

being reverted ﬁrsf’. Hence the prayer for the relief of — |

i That Aadesh No. 104/98-1IS dated 08.09.1998 be quashed as illegal, bad in law and
null and void and status quo ante be restored. All consequential benefits of arrears of
pay, perks and allowances with 12% p.a: interest be paid.

— merits to be allowed.

c) That GOI Rules don’t provide for pure' and impure ad ho¢ promotions. The statute
[ “ provides one Rule for ad hoc promotion, that is — “seniority cum fitness” (A-8) and
; : another Rule for reversion of ad hoc promotions subsequent to regular promotions —
“reversion of the ad hoc appointees should take place strictly in the 'reve_rse
order of seniority — the juniormost candidate being reverted first.” (A-8). If
whatever has been done to the petitioner is not iﬂegal, then what it is ? Therefore the
relief prayed for is well founded —
« That exemplary compeﬁsatory,damagés be ordered to be paid by the respondent to
- the applicant for causing unjustified suffering, harassment, humiliatioﬁ and mental
agony to the applicant; so as to deter the respondent from repeating such illegal acts |

in future. The applicant leaves the quantum of damages to the discretion of the

Hon’ble Tribunal.” W
_ p




And the Hon’ble Tribunal is prayed to award substantial and appropriate

compensatory damages.

9-11. Formal paras.

| | : VERIFICATION

I, S.N.Panigrahi, S/o Padmanabha Panigrahi age 42 Wworking as Information
2 - Officer in the O/o Press Information Bureau, resident of New Delhi do hereby verify that
the contents of Paras 1 to 11 are true to my personal knowledge and that I have not

suppressed any material fact,

Date : 13.11.2000

Place : New Delhi Signature of the applicant
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8. Name of the Officer- Dateof  Date of Date of Remarks
No. and Method of Birth apptn. in appin. in the :
Recruitment - IIS, Gp. 'A'  present Grade/
- present Post
i 2 3 4 5 6 7
. ShiRK JaRaman 030142 - 27.0380 110183 DFP, Raipur
(oP) 06.07.95
2. Shi MA. Naik 060645  27.0380 -  11.0583 NE, AIR, Kohima (UOP)
(DP} - .
3. Shri Dholan Ram 110443 070781 300686 10, PIB, Kota (UOP)
(OP)
4 ShiiJ.S. Dibar 110640 070781  27.11.87 10, PIB, Jalandhar
(OP) _ AT
-5, Shri SN. Panigrahi 010758  21.01.87  16.12.89 10, P18, Delhi
. (OR) 21.12.98
Shii N.C. Biswas. 100561 .. 160287 140850 JD, DAVP, Delhi JAG (AD-HOC)
” (OR) 13.00.97 j
7. Shri PX. Tripathi 150447 260485 28,0490 DS, Deptt. of Edu. Ex-cadre
: (OP) 01,1097
(3. ShiKM. Ravinderan 140255 090389 151280 " JD, OOK, Del JAG (AD-HOC)
~ (0P 13.09.97 _
@& Shi M.P. Panda 100544 . 260485  15.12.89 . JD, DFP, Bhubaneshwar  JAG. (AD-HOC)
(OP) 13.0997
(70.) Ms S. Viswanathan 150347 = 260485 151283 JD, NSD, Delhi JAG (AD-HOC)
(OP) ‘ 13.09.97
@ Shii S.P. Das 70147 260485 090490 DPIO, PIB, Dethi JAG (AD-HOC)
(OP) 13.0097 -
12.7) Shri K.D. Dwivedi 150044 260485  15.12.89 DPIO, PIB, Lucknow JAG (AD-HOC)
(OP) , , 13.09.97 :
13.) Shri B.S. Dhingra 06.07.45 260485 151289 JD, DFP, Dehradun JAG (AD-HOC)
(D) ' : 13.09.97
@ Shi S. Nag 251245 260485  15.12.89 I, DFP, Shilong (UOP)  JAG (AD-HOC)
" (0P) .
() shifamBochMista 260244 260485 151288 . JD,NSD, el JAG (AD-HOG)
- (OP) | 13.09.97 :
Shri J.M. Nagpal 110345 260485 151289 DPIO, PIB, Dethi JAG (AD-HOC)
(OP) - 13.0097 . ‘
17.  Shri Syed Aley Rasool 15.07.47 26.04.85 15.12.89 Sr. Commentary Writer F. Divn.
(OP) _ , 13.09.97 , _
Shei Allah Baksh T 090147 © 260485 151289 DPIO, P18, Srinagar JAG (AD-HOC)
(0P) ' o 30.11.98 ‘
301244 - 260485 151289 Spl. Corr. Kathmandu JAG (AD-HOC)
01.06.96
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